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To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Report in compliance of Hon’ble National Green Tribunal, Principal Bench, New
Delhi Order dated 03-08-2022 in OA No-102/2022 Ajay Garg Versus State of Uttar
Pradesh.

Respected Sir,
With reference to above-mentioned subject, report in compliance of Hon’ble National

Green Tribunal order dated 03-08-2022 in OA No-102/2022 Ajay Garg Versus State of Uttar
Pradesh is hereby submitted for kind perusal and necessary action please.

Enclosure: Joint report.

Yours Sincerely

(Utsav Sharma)
Regional Officer
Copy to:
1- Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2- ShriPradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusal and
necessary action please.
3- Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.
4- Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

Regional Officer
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 102/2022

In the matter of:

Ajay Garg ...Applicant
Versus

State of U.P. ...Respondent(s)

STATUS REPORT ON BEHALF OF DISTRICT ADMINISTRATION AND UTTAR

PRADESH POLLUTION CONTROL BOARD WITH RESPECT TO ORDER DATED
03.08.2022

IT 1S MOST RESPECTFULLY SHOWETH:

1. That, the instant matter was registered and taken up by this Hon’ble
Tribunal on basis of a complaint received by e-mail from Mr. Ajay Garg, a
resident of Raj Nagar Extension area of Ghaziabad. The said complaint
pertains to illegal brick kilns within 8.0 kilometers from Raj Nagar
Extension area on the pipeline road going from Teela Mod to Murad
Nagar.

2. That, Hon’ble Tribunal vide order dated 04.02.2022 had constituted a

Joint Committee comprising of the State PCB and District Magistrate,



Ghaziabad for submission of factual and action taken report, the relevant

part of the said order reads as under: -

“...Having regard to the seriousness of the allegations, it appears necessary to
ascertain the factual position in the matter through a joint Committee of the State
PCB and District Magistrate, Ghaziabad, U.P. The State PCB will be the Nodal agency
for coordination and compliance. The Joint Committee may meet within four weeks
and undertake site visit and look into the grievance and take remedial action in
accordance with law following due process. Factual and action taken report may be
furnished within three months by e-mail at judicial-ngt@gov.in preferably in the

form of searchable PDF/ OCR Support PDF and not in the form of Image PDF...”

3. That, in compliance of said orders, the Joint Committee inspected the area
on 10.05.2022 and submitted its report on 18.05.2022. The said report of
the Joint Committee was perused by the Hon’ble Tribunal on 03.08.2022

and following directions were passed:-

“..5. Notices, alongwith the application and the report of the Joint Committee, be
issued to the District Magistrate, Ghaziabad and Proprietors of the brick kilns
mentioned in Report of the Joint Committee requiring them to file their response/
reply to the allegations made in the application as well as observations made in
the report of Joint Committee within two months at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF.
6. Notices be served on the Proprietors of the brick kilns mentioned in the report
of the Joint Committee through the District Magistrate, Ghaziabad and notices be
sent to the District Magistrate, Ghaziabad for getting the service thereof effected
accordingly.

7. List the matter for further consideration on 14.11.2022.

8. In the facts and circumstances of the case, we also consider presence of the

District Magistrate, Ghaziabad and Regional Officer, UPPCB, Ghaziabad before



this Tribunal on the next date of hearing either through video conferencing or
physically to be essential for producing the relevant documents/evidence and
assisting this Tribunal in effective and proper adjudication of questions involved in
the case and accordingly they are directed to remain present before this tribunal

on the date of hearing fixed...”

4. That, in its order dated 03.08.2022, Hon’ble Tribunal had made following

observations: -

“..We have gone through the report and we find that the Joint Committee has not
given any list of brick kilns which are allowed to operate in District Ghaziabad in
compliance of order dated 08.04.2022 passed by Hon’ble Supreme Court of India
in Civil Appeal Diary No. 18213/2021 titled as NCR Brick Kiln Association Vs.
Central Pollution Control Board & Ors. Further, there is no mention in the report of
the Joint Committee as to whether electricity connections of the defaulting brick
kilns mentioned in the report have been got disconnected and whether any
proceedings for imposing environmental compensation on defaulting brick kilns
have been taken. The Joint Committee is further directed to undertake site visits,
look into these aspects and take appropriate remedial action by following due

process of law and submit further Action Taken Report within two months...”

5. That, in compliance of Hon’ble Tribunal’s order dated 03.08.2022, status
and action taken report with respect to directions and observations of the
Hon’ble Tribunal is detailed hereunder.

5.1 Hon’ble National Green Tribunal in OA 1016/2019 had passed an
order on 17.02.2021, whereby operation of brick kilns in NCR was
subject to carrying capacity. Relevant part of said order reads as

under: -



“..20. Thus, we conclude that going by the order dated 15.10.2020, in
‘severe’ air quality conditions, coal-fired brick kilns cannot be allowed to operate
in NCR even if zig zag technology is used and improved procedures are followed,
as suggested by the Committee, unless there is switch over to the PNG. All other
issues have already been dealt with in the earlier order. In para 7 of order dated
05.03.2020 and para 8 of order dated 23.03.2020, we have already held that
compliance by an individual brick kiln, otherwise contributing to pollution load
beyond carrying capacity, does not confer a right to continue such activity, when
such activity attracts GRAP in ‘severe’ air quality condition. As noted in par 11 of
the order dated 15.10.2020, the CPCB has found that there is no assimilative
capacity during the period air quality is ‘severe’ and only during months of March
to June there is a limited capacity. Inter-se distance of atleast 500 meters is
required to be maintained in location of brick kilns. When brick kilns start, they
should not be allowed to start simultaneously but their firing should be staggered
to avoid adverse impact on the environment. Other safeguards of fugitive dust
emission management need to be adopted. In para 18 of order dated
15.10.2020, the issue of non-availability of plea of discrimination to GRAP,
attracting some polluting categories and not attracting other polluting activities,
has already been dealt with. Accordingly, we reiterate this mandate.

21. In view of the above discussion, unless there is change to cleaner fuel (PNG),
brick kilns beyond the number mentioned in Table 15 above cannot be allowed,
in the NCR. Since there is variance of figures given during March to June, only
such number can be allowed which can be sustained throughout the period i.e.
the minimum figure of a particular month out of the four months which comes
to 444 in Haryana (in the month of May) and 200 in UP (in the month of June).
Such shortlisting may be done applying a suitable siting criteria taking into
account interse distance and distance from sensitive locations and compliance of
consent conditions for which the CPCB, State PCB may work out an appropriate
mechanism. Further, location of brick kilns be scattered on pro-rata basis, in
different directions of concerned area, having regard to background and carrying

capacity parameters. Needless to say, those brick kilns which switch over to PNG



will be entitled to operate even beyond months of March to June and even

beyond limited number mentioned, subject to compliance with law...”

5.2 That, NCR Brick Kiln Association had filed a Civil Appeal (Diary No.
18213/2021 in Hon’ble Supreme Court of India and sought relief
from impugned final order dated 17.02.2021 in OA No. 1016/2019

by the Hon’ble National Green Tribunal.

5.3 Hon’ble Supreme Court of India vide its order dated 07.03.2022 in

above mentioned Civil appeal had passed following orders: -

“... The appellants will give within a period of five days from today full details
of each unit which is working with zigzag technology. The details will be given
to the CPCB. Upon receipt of the details, the CPCB will undertake physical on
site inspection within ten days thereafter. We make it clear that this is to be
an inspection on the ground and not on paper. Any lapse on the part of the
Inspecting Officer in this regard will be viewed with utmost seriousness. After
carrying out the inspection, the CPCB will file an affidavit before this Court
identifying the individual units, which have indeed adopted and installed the
zigzag technology in their units. It will also further indicate the production
capacity on a daily and monthly basis of each unit. CPCB will also indicate in
its affidavit as to the difference in the carrying capacity of the different areas
in which the brick kilns are located and any further condition which may be
required for allowing operation of units employing zigzag technology on the
condition that they will comply with notification dated 22.02.2022. The
affidavit of CPCB shall be filed within a period of three weeks from today...”

Copy of the said order is annexed as Annexure I.



5.4 That, subsequently in compliance of order dated 07.03.2022, upon
receiving the list of brick kilns from the petitioners in the said
matter, Central Pollution Control Board carried out site inspection
of brick kilns in Ghaziabad and elsewhere in the National Capital
Region. In Ghaziabad, 131 brick kilns were inspected by the teams
deputed by Central Pollution Control Board and all were found to
be closed in compliance of Hon’ble Tribunal’s order dated
17.02.2021 in OA 1016/2019. List of 131 brick kilns along with
production capacities as submitted in Hon’ble Supreme Court of
India by the Central Pollution Control Board is annexed as

Annexure Il.

5.5 That, Hon’ble Supreme Court of India upon hearing the matter on
08.04.2022 had taken into consideration that out of total 2164
kilns in entire NCR, 221 units had not declared their production
capacity and 115 did not have a valid consent to operate from
respective State Pollution Control Boards. In view of above
observation, Hon’ble Supreme Court was pleased to permit
conditional operation of brick kilns subject to compliance of
Notification dated 22.02.2022 issued by Ministry of Environment,

Forest and Climate Change, New Delhi with regards to brick kilns



among other conditions. Copy of said notification is annexed as
Annexure ll.
Copy of Hon’ble Supreme Court of India’s order dated

08.04.2022 is annexed as Annexure V.

5.6 That, in compliance of Hon’ble Supreme Court’s order, 57 brick
kilns out of 131 brick kilns were legally permitted to operate in
District Ghaziabad. 01 kiln out of these was closed on its own and
rest 73 were not supposed to operate on account of not having
production capacity mentioned in their respective CTOs. List of 57
brick kilns permitted to operate and 73 kilns which were not
permitted to operate is annexed as Annexure V(a) and Annexure
V(b) respectively.

5.7 That, in compliance of Hon’ble Supreme Court’s order, State Board
had issued closure orders and furnished the list of 73 kiins in
Ghaziabad to District Magistrate, Ghaziabad on 09.05.2022 for
ensuring that these kilns are not operated. Subsequently, District
Magistrate, Ghaziabad had directed Sub-Divisional Magistrate(s)
of all three Tehsils to ensure compliance with regards to closure of

these kilns on 10.05.2022. Copy of directions issued by the State



Board and District Magistrate, Ghaziabad are annexed as Annexure
VI and Annexure VIl respectively.

5.8 That, in compliance of the direction of Hon’ble Supreme Court,
District Magistrate, Ghaziabad and State PCB, joint survey of 73
kilns was done by the team of District Administration and Regional
Office, Ghaziabad, UPPCB. During said inspections, 5 out of 73 kilns
were found operational in violation of the orders and
environmental compensation of Rs. 21,50,000/- (Twenty-One
Lakhs and Fifty Thousand Only) has been imposed on these brick
kilns, list of these brick kilns along with environmental
compensation imposed is annexed as Annexure VIII. Undertaking
for compliance of directions was taken from other brick kilns, copy
of same is annexed as Annexure IX. Further, local brick kilns
associations had submitted supporting documents for
incorporation of production capacity of remaining consented brick
kilns in the district, same was incorporated and forwarded to
Central Pollution Control Board by the State Board, however,
decision on their operation shall be taken in view of further

directions of Hon’ble Supreme Court.



5.9 That, Hon’ble Supreme Court of India in its order dated 13.05.2022
in the said matter had directed that operation of kilns shall be
permitted up to 30.06.2022 only. Copy of said orders is annexed as
Annexure X.

5.10 That, in view of orders dated 13.05.2022, any operation by brick
kilns beyond 30.06.2022 has been deemed to be illegal. Regional
Office, Ghaziabad, UPPCB had issued notices to brick kilns
associations and issued a public notice in daily newspapers also
in this regard, copy of the notice issued and public notice
published in daily newspaper is annexed as Annexure XI and
Annexure Xll respectively.

5.11 That, joint teams of the District Administration and Regional
Office, Ghaziabad, UPPCB carried out survey of the brick kilns in
the district and closed down operations of 8 brick kilns found
operating beyond 30.06.2022. Also, environmental compensation
of Rs. 29,75,500/- (Twenty-Nine Lakhs Seventy-Five Thousand and
Five Hundred Only) has been imposed on 8 defaulting brick kilns.

5.12 That, besides 131 brick kilns, 10 other brick kilns were found to
be operating without requisite permissions during inspections

between April, 2022 to June, 2022. Environmental compensation



of Rs. 46,37,500/- (Forty-six lakhs Thirty-seven thousand Five
Hundred) has been imposed on such illegal brick kilns.

5.13 That, with regards to electricity disconnection, it is humbly
submitted that electricity connections at brick kiln site are
domestic connections for labour hutment only. Engines are
operated on diesel and even in case of their failure, kilns can
operate as a natural draft kiln.

5.12 That, in compliance of Hon’ble Tribunal’s orders dated 03.08.2022
in the present matter, notices have been served upon 13 brick kilns
through office of Sub-Divisional Magistrate, Ghaziabad on
10.11.2022. Copy of service is annexed as Annexure XllI.

Presently no brick kiln is operational in District Ghaziabad. District
Administration and all concerning departments shall ensure that their
operation in this season is regulated in compliance of directions issued by
Hon’ble Court and Hon’ble Tribunal.

The present status report may kindly be taken on record.

(N.K. Pan-de{/)

(Subhash Chandra) Assistant Environment Engineer
Scientific Assistant, UPPCB, Ghaziabad
UPPCB, Ghaziabad
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ANNEXURE-I|

ITEM NO.34 Court 10 (Vvideo Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

WITH

Diary No(s). 20331/2021 (XVII)
Diary No(s). 7535/2021 (XVII)
Diary No(s). 7667/2021 (XVII)
Diary No(s). 7670/2021 (XVII)
Diary No(s). 23486/2021 (XVII)

Date : 07-03-2022 These petitions were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY

For Petitioner(s)
Mr. Sanjay Rathi, Adv.
Mr. Ekansh Bansal, Adv.
Mr. Deepak Khatri, Adv.
Mr. Vibhav Mishra, Adv.
Ms. Anjali Dhingra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Umang Shankar, AOR
Mr. G. Balaji, AOR

Mr. S. P. Singh, Adv.

Mr. C. Kannan, Adv.

Mr. Amit, Adv.

Mr. Vipin Sandu, Adv.

Mr. Prashant Agarwal, Adv.
Mr. T. N. Saxena, Adv.

Ms. Kajal Rani, Adv.

Mr. Jeetendra Kumar, Adv.

Mr. Surendra Singh Rana, Adv.
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CA Diary No. 18213/2021 etc.

Mr. Bharat J. Joshi, Adv.

Mr. Anbarasan Nathar Paul, Adv.

Mr. Ikshit Singhal, Adv.

Mr. Vipin Kumar Saxena, Adv.

Mr. Maneesh Saxena, Adv.

Ms. Sujata K. Muni, Adv.

Mr. Kunwar Siddharth Singh, Adv.

Mr. Mukesh Kumar Singh, Adv.

M/s. Mukesh Kumar Singh and Co., AOR

For Respondent(s)
Mrs. Swarupama Chaturvedi, AOR
Ms. Saumya Kapoor, Adv.
Mr. Siddhant Yadav, Adv.
Ms. Himanshi Goel, Adv.

Mr. Pradeep Misra, AOR

Mr. Daleep Dhyani, Adv.

Mr. Suraj Singh, Adv.

Mr. Brajesh Sharma, Adv.

Mr. Bhuwan Chandra, Adv.

Mr. Manoj Kumar Sharma, Adv.

Mr. Anil Grover, Sr. AAG.
Ms. Noopur Singhal, Adv.
Mr. Rahul Khurana, Adv.

Mr. Satish Kumar, Adv.

Mr. Sanjay Kumar Visen, AOR
Ms. Babita Mishra, Adv.

Ms. Adira A. Nair, Adv.

Mr. Rohan Thawani, Adv.

Ms. Pooja Dhar, AOR

Ms. Gunjan Ahuja, Adv.

UPON hearing the counsel the Court made the following
ORDER

The principal complaint of the appellants is that
though they have all converted into zigzag technology and as
a result of the change in technology, there will not be the
kind of pollution from the brick kilns which is apprehended
and what is more, during the coming less severe period, at
any rate, they should be permitted to operate on strict

conditions being observed. We also note the submission of
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CA Diary No. 18213/2021 etc.
the learned counsel for Central Pollution Control Board
(hereinafter referred to as ‘CPCB’ for brevity) that if the
bricks kilns which have incorporated the zigzag technology
are willing to comply with the standards fixed by
notification dated 26.02.2022, they can be permitted.

After hearing the learned counsel appearing for the
parties, we are of the view that interests of justice
require that we pass the following order:

The appellants will give within a period of five days
from today full details of each unit which is working with
zigzag technology. The details will be given to the CPCB.
Upon receipt of the details, the CPCB will undertake
physical on site inspection within ten days thereafter. We
make it clear that this is to be an inspection on the ground
and not on paper. Any lapse on the part of the Inspecting
officer in this regard will be viewed with utmost
seriousness. After carrying out the inspection, the CPCB
will file an affidavit before this Court identifying the
individual units, which have indeed adopted and installed
the zigzag technology in their units. It will also further
indicate the production capacity on a daily and monthly
basis of each unit.

CPCB will also indicate in its affidavit as to the
difference in the carrying capacity of the different areas
in which the brick kilns are 1located and any further

condition which may be required for allowing operation of
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CA Diary No. 18213/2021 etc.
units employing zigzag technology on the condition that they
will comply with notification dated 22.02.2022. The
affidavit of CPCB shall be filed within a period of three
weeks from today.

List this case on 28t" March, 2022.

(NIDHI AHUJA) (RENU KAPOOR)
AR-cum-PS BRANCH OFFICER

14



ANNEXURE-II

Copy of list of 131 brick kilns verified by CPCB in Complaince of Hon'ble Supreme Court's

order
Sr. No. Name & Address of the Brick Kilns
1 M/S R N Brick Vill. Sikri Kalan Modinagar UP
2 M/S Gauri Brick Field Vill. Sonda Modinagar Ghaziabad
3 M/S Radha Brick Field Vill. Sonda Modinagar Ghaziabad
4 M/S Shivam Brick Field Vill. Sonda Modinagar
5 M/S Om Shree Brick Field Vill. Abupur Modinagar
6 M/S Mahadev Brick Udyog Vill. Somnda Modinagar
7 M/S Chaudhary Brick Field Sonda Modimnagar
8 M/S Mahadev Brick Field Sonda Modinagar
9 M/S Om Bhatta Shapur Modinagar

10 M/S Jayant Prasad and Sons M/S J P and Sons Vill. Mohamadpur Kadim Modinagar

11 M/S Ram Bhatta Udyog Vill. Mohammad Pur Kadim Modinagar

12 M/S Mohammad Brick Field Mohammad Pur Pur Kadim Modinagar

13 M/S Om Shree Brick Field Vill. Nanglamana Modinagar

14 M/S Om Bhatta Co. Mohmmad Pur Kadim Modinagar

15 M/S Hariom Bhatta Udyog Vill. Fafrana Modinagar

16 M/S Om Shree Ganesh Brick Field Khasrano. 997 Vill. Nizampur Modinagar

17 M/S D K Bhatta Monki Modinagar

18 M/S Shiv Brick Field Monki Modinagar

19 M/S Om Bhatta Udyog Vill. Kajampur Mohammadpur Kadim Modinagar

20 M/S Chaudhary Bhatta Udyog, Vill. Sikri Kalan Kajampur Modinagar

21 M/S Tayal Brick Field Vill. Kazampur Modinagar

22 M/S Arun Brick Field Kajampur Modinaghar

23 M/S Om Brick Field, Vill. Banjapur Ghaziabad
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24 M/S Satyam Brick Field Dosa Banjar Pur Modinagar

25 Maa Vaishno Brick Field, Khasra No. 550, Dosa Banjarpur, Modinagar, Ghaziabad

26 B.R. Realcon Pvt. Ltd. Unit-li, Vill. Kazampur, Modinagar, Ghaziabad

27 Chaudhary Bhatta Company, Vill. Dausa Banjarpur, Modinagar, Ghaziabad

28 M/S Om Prakash and Sons Vill Muradgrampur P Ursi Modinagar

29 M/S Parvati Brick Field Vill. Manki Modinagar

30 Abc Brick Field, Vill.-Kalchina,Modinagar, Ghaziabad

31 M/S Chaudhary Brick Field Kalchina Modinagar

32 M/S Triveni Brick Field, Vill Kalchina Modinagar

33 M/S Samsad Brick Field Vill. Kalchina Modinagar

34 M/S Gagan Brick Field Kalchina Modinagar

35 M/S Triveni Brick Field Kalchina Modinagar

36 M/S Aman Brick Field Vill. Rawli Kala Modinagar

37 Vikas Brick Field, Suthari, Ghaziabad

38 Shocken Bhatta Co., Kharjivanpur Khimavati, Modinagar, Ghaziabad

39 Maa Brick Singh, Village Jalalpur Dindar, Muradnagar, Ghaziabad

40 Laxmi Brick Field, Mehmudabad Bhadoli, Ghaziabad

41 Dinesh Brick Field, Surana, Ghaziabad

42 Mukesh Bricks, Village Kumheda Modinagar, Ghaziabad

43 Ansh Brick Field, Vill.-Bhneda, Modinagar, Ghaziabad

44 Aakash Brick Field, Vill.-Amirpur Garhi, Murad Nagar, Modinagar, Ghaziabad

45 Ganga Brick Field, Choudhary Brick Field (New Name), Vill.- Kumhera,Giyashpur Road,
Buredi, Kumhalhada, Ghaziabad

46 S R Brick Field, Khasra No. 96, Vill.- Sultan Nagar, Chhazupur, Modinagar, Ghaziabad

47 Deepak Brick Field, Chajjupur, Modinagar, Ghaziabad

48 B.R. Realcon Pvt. Ltd., Unit-Il, Vill. Bhadooli, Modinagar, Ghaziabad
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49 B.R. Realcon Pvt. Ltd., Unit-1ll, Vill. Bhadooli, Modinagar, Ghaziabad

50 Nisha Brick Field, Khasra No. 1330, Surana, Muradnagar, Ghaziabad

51 Dev Brick Field, Khasra No-595, 654, 655 Mathurapur, Ghaziabad

52 Mahamaya Brick Field Khasra No-657, Mathurapur, Ghaziabad

53 Durga Bhatta Co, Khasra No-457, Makraida Pipeline, Modinagar, Ghaziabad

54 Ds Bhatta Co., Shamsher Pipeline, Ghaziabad

55 Mayank Brick Field Co, Khasra No-303, Nagla Firozpiur, Mohanpur, Ghaziabad

56 Mahadev Brick Field, Khasra No-543, 544, Nagla, Firozpur, Mohanpur, Ghaziabad

57 OM Brick Field Company, Nagla, Firozpur, Ghaziabad

58 Friend Buidwell Pvt. Ltd Unit-1, Khasra No-419-420, Nagla Firozpur, Mohanpur, Bamba,
Bhowapur, Ghaziabad

59 Mahalaxmi Brick Field, Khasra No-107, Atornagla, Ghaziabad

60 Bk Brick Field, Khasra No-229, Meerut Road, Shahpur-Nij, Ghaziabad

61 Ml Bhatta Co, Shahpur, Ghaziabad

62 Nehra Brick Field, Khasra No 316, Shahpur, Morta, Ghaziabad

63 Sandeep Brick Field, Bikanpur, Modinagar, Ghaziabad

64 Satya Brick Field, Bhikanpur, Modinagar, Ghaziabad

65 Bhikkenpur Brick Co, Bhekkenpur, Ghaziabad

66 DS -1 Bhatta Co., Khasra No-497, Bhikkanpur, Meerut Road Ghaziabad

67 Sparsh Bhatta Co., Bhikkanpur, Ghaziabad

68 Laxmi Brick Field Unit-2, Mehmudabad, Bhadoli, Pargana, Jalabad, Ghaziabad

69 Laxmi Brick Field, Khasra No-439, 653, 790, Samsher, Pargana, Jalalabad, Ghaziabad

70 Chaudhary Bhatta Co., Bhikkanpur, Modinagar , Ghaziabad

71 Hunny Brick Field, Jagjivanpur, Makred Ghaziabad

72 A B Bhatta Co., Mohadabad, Modinagar, Ghaziabad

73 OM Bhatta Co. , Khasra No-183, 185, 187, Jagjivanpur, Makreda, Ghaziabad
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74 Kanha Brick Field, Khasra No 1237, Bhadurpur, Ghaziabad

75 Sanvi Brick Industries, Khasra No 638, Morta, Ghaziabad

76 Mohd., Umar Safiq Brick Field, Khasra No-1200, 1201, Nahal, Pargana-Dashna,
Ghaziabad

77 Ankit Brick Field, Mohamdabad Pipeline, Ghaziabad

78 Abhinav Brick Field, Khasra No-938, Bahadarpur, Ghaziabad

79 Ganesh Brick Field, Khasra No-123, Jagjivanpur, Bhikkanpur, Ghaziabad

80 Shiv Brick Field, Khasra No-88, Bhikkanpur, Muradnagar, Ghaziabad

81 Jai Hanuman Brick Field, Khasra No-458, Mathurapur, Pipeline Road, Ghaziabad

82 Shree Ganesh Brick Field, Khasra No-680, Shamsher Pipeline, Ghaziabad

83 OM Brick Company, Khasra No-530, Bhikkanpur, Meerut Road, Ghaziabad

84 Om Brick Field, Firozpur, Mohanpur, Ghaziabad

85 Om Brick Field, Shamsher, Ghaziabad

86 Bhalla Brick Industries-2, Khasra No-724, Shamsher, Ghaziabad

87 M/S Shakti Brick Field, Mewla Bhatti, Loni, Ghaziabad

88 M/S BM Bhatta Company, Frukh Nagar, Asalatpur, Loni Ghaziabad

89 M/S Janta Brick Field, Old Name Akash Brick Field, Khasra No. 224, 225, Aurangabad
Risthal, Loni, Ghaziabad

90 M/S Bala Ji Bhatta Co., Khasara No. 120, Asalatpur, Farukh Nagar, Loni, Ghaziabad

91 M/S Balaji Gram Udyog Sansthan, Khasara No. 114,119, Mahmudpur, Loni, Ghaziabad

92 M/S Deepak Brick Field Khasara No. 178, Bhanoda, Loni, Ghaziabad

93 M/S Deepak Brick Field, Khasara No. 1136, Jawali, Loni, Ghaziabad

94 M/S Ashveer Brick Field, Sharifabad Jawali, Loni, Ghaziabad

95 M/S Ashveer Brick Field, Khasara No. 4, Sharfuddinpur Jawali, Loni, Ghaziabad

96 M/S Vivek Brick Field, Khasra No. 223, Sharifbad, Loni, Ghaziabad

97 M/S Praveen Brick Field, Khasra No 477, Rajpur, Loni, Ghaziabad

98 M/S Kuldeep Singh Brick Field, Khasra No 1181-1182, Vill: Jawali, Loni, Ghaziabad
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99 M/S Jai Durga Bhatta Company, Village: Fatiyabad Nithora, Loni, Ghaziabad

100 M/S Kisan Bhatta Company, Vill: Seroli, Loni, Ghaziabad

101 M/S PRB Bhatta Company, Vill: Badshahpur, Siroli, Loni, Ghaziabad

102 M/S R M Builders, Old Name Pradhan Brick Field, Khasra No-60, Mahamudpur, Loni,
Ghaziabad

103 M/S Shri Ram Bhatta Company, Village Dharipur, Bhupkhera, Loni, Ghaziabad

104 M/S Shree Sai Ram Bhatta Company, Village Badshahpur, Siroli, Ghaziabad

105 M/S DCM Bhatta Udhyog, Khasra No. 535 Dhaeipur Loni, Ghaziabad

106 M/S DCM Brick Field, Afjal Nagar Siti Loni, Ghaziabad

107 M/S Manya Brick Field, Badshahpur Sitrole Loni, Ghaziabad

108 M/S Shree Krishna Brick Field, Badshapur Siroli, Loni, Ghaziabad

109 M/S Shree Ram Brick Field, Khasra No. 1235, Shakalpura Loni, Ghaziabad

110 M/S Baba Bhatta Company, Khasra No. 463,465 Dharipur Loni, Ghaziabad

111 M/S Maa Laxmi Brick Field, Chhirodi Khad Khadi Loni, Ghaziabad

112 M/S Monu Brick Field, Khasra No. 17, Bhowapur Loni, Ghaziabad

113 M/S Sachin Brick Field, Khasra No. 335, Ganauli Ghaziabad

114 M/S Durga Brick Field, Nithora Loni, Ghaziabad

115 M/S Laxmi Bhatta Company, Khasra No. 685,686 Shakalpuri Loni, Ghaziabad

116 M/S Arun Brick Field, Shakalpuri Loni, Ghaziabad

117 M/S Shankar Bhatta Com., Shakalpuri Loni, Ghaziabad

118 M/S ABC Bhatta Company, Bhoop Kheri, Loni, Ghaziabad

119 M/S Balaji Bricks Field, Sete Loni, Ghaziabad

120 M/S Ram Brick Field, Mewla Bhatti Loni, Ghaziabad

121 M/S Jitendra Bricks Field, Daulatabad Khad Khadi Ghaziabad

122 M/S Sunny Brick Field, Daulatabad Khad Khadi, Ghaziabad

123 M/S Rakesh Brick Field, Sirauli Loni, Ghaziabad
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124 M/S Shri Radha Krishna Bhatta Company, Badshahpur Loni, Ghaziabad
125 M/S Shyam Brick Field, Khasra No. 595 Shakalpura Loni, Ghaziabad
126 M/S Hansh Brick Field, Khasra No. 48-49 Jawali Loni, Ghaziabad

127 M/S Mahaveer Bhatta Comp., Dharipur Loni, Ghaziabad

128 M/S Shri Ram Bhatta Company, Khad Khadi, Ghaziabad

129 M/S MSC Bhatta Company, Risthal Mahmoodpur Loni, Ghaziabad

130 M/S Baba Mohan Ram Brick Field, Ritsal Loni, Ghaziabad

131 M/S Dhama Bhatta, Badhshapur Siroli, Loni, Ghaziabad
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AETETIOT
EXTRAORDINARY
AT | 1—EvE 3—9-T0e (i)
PART I1—Section 3—Sub-section (i)

T F THAT
PUBLISHED BY AUTHORITY

|, 140] T3, Faeett, HTeETe, BEL 22, 2022/ 3, 1943
No. 140] NEW DELHI, TUESDAY, FEBRUARY 22, 2022/PHALGUNA 3, 1943

T, A 3R TAGTY TREAT FATAT
srfag=aT
7% faeelt, 22 weadt, 2022

qr.FLA. 143(3).—Fea 1T TChT, T (F2e07) sferfaae, 1986 (1986 =T 29) #t €T 6 3%
T 25 FIT & ATRAT T TINT Fd gU, TAE0 (Heq) Afafaaw, 1986 =1 ST Head F3d gu
Feferfea s aamdt g, sroIie-

1. fereq AT ST 9T
(1) == =T 7 9iereq a9 g=iEwor (F2eAor) geree e, 2022 2
(2) & TSTIA § I HTAH T 6l a0 § AR 24|

2. T (F2erT) AW, 1986 ¥, qg=i-1 §, # €. 74 9T YATY & w0 W Aefriea gf@fs #:r
T@T SO, AT -

74" | fewg | e & Sorsta § At aard 250 fAefRma/TaTa3
T it =AaH FATS (WSl HT afehd qTFe) 14 "1 (AT ©ewyg o

FT A FH 7.5 Hiew)
- 9T &Har 30,000 == wfafeq & w9 16 H1eT (AT Wehiyg o

. T #T 30,000 £2 4T R FawEw | 7 4 1 8.5 H)

1259 G1/2022 1)
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TRt it =IAaH FATS (WSl T afchd qT%e % FATaT)
5T &7#ar 30,000 22 IiAfad & F7 24 Hrex
g1 &9ar 30,000 2= Wi faw % awra v sAfe 27 Hrex

froqtfor -

10.

11.

12.

Tt T E= Wi T Fae FET-997 TohA 1 3T Fiéawer AT F ATT Z1 Kl AT S 99T § So F &7 §
T AT T8 & START sl SATHIT &T SITUIAT M TH ATLAAT § LT AT FT I AT
g

e 22 9 ST RRT-SRT s a7 afédher a9 a7 32 a9 | S99 F &9 § qTete YTHaE 19
(FTUASTT) o ITANT &1 9199 q5l F2 72 8, Ivg (F) T a2 % 10 Foreft & e & Raq wgi &
AT § U a9 (ST 36 Fe T Tguor fRg=7or a1 ger TAmaR o) (@) o= &5 & forw ar a9 fi
aafyr F fiar Fo-sw s a7 aféwer swe & gfafda frar stroar ar foast 1 Soger 52
AT § TG K ®T H FHAT S0 THF AT, UH ATHAT § ST&T hes 1T TG0 {F=10r /s
sguoT f=rr ave/sguer fReErer gfRfaat aiaeer & forg et & g9a-HAt Rgiia & 2, a gt
UH 19T TATAT BT

T 22 g Fae AqAIRT 287 59 5 ar2qE IrHaE 9, FAe, S99 TSt /AT FiU Aiedt
T ITANT F| TS Fleh, A /CATREH/ALATER AT(ACE & ITANT =l AT 2 AGl Hl Aal af
ST

IS T F e Feia gguer [ aiE gy [eiid ATIeSi/Enar & Aqar se-9g
TATAT AT (A€ BT 3T Ie®mIH) T AT 3T

At st (frow) & g 4% CO, 9% | v it S fReafertera 8:

o (FqraT) = (Froa@nee) X 4%)/ (et & @ COz #1 %, /rfad CO2 & A\ | 2 4%
FrE yaTAT=RERr Tg B £ A (few #) oft H= 14 Q02 7 (STef Q kg/hr § SO, IS
TX E) BT TIERTrd il SITUI, ST SATeha ™ &I &0 HTH § of Tal|

22 AgT & AETEl T FAl % a0 | 0.8 6. #Y. &t = T 9 wriua fFram Sier Ffeu) 5T
Sgur A= FrE/aguer s aftaat smEmw, Saaer q9a, S FEEl, e e
TATIR 1 fAhedT T 019 Tad gU #Td ATIES! &l 9% a47 9 2l

et &= 7wt & ofdeF e ¥ a9 F oy wieEr <2 wEl 8 FW S0 UF e f @ 0
32 gt &1 wrrfua T ST =R

22 gl I HATerd 1T TG (HFA0T IS/ =07 qiufadt grr Faiid S Jied1/aaas
e[ IeeST (=TT fRerT-fAaert &1 T F2A1 Rl

Ze gl F fAsare areft T #7 S a9 § IHT 9RET F oiEw g TEdATe AT Suwm)

$e g ® Se g9 F forw IuET it S el g v e F forg wefea wrea/Ee s fm w
GA (AT Aigd SaTerd STresneon & T SAaed AqHET JTeq o0 ST

22 WET AITTE A8 AT HT o6 Fo ATA/2el & qRag & (7T TN &l ST ATAT HEoh TahT
GEC

Fodf HTA/SET % T % I ATge1 T T JATTT”

[T, &. #1-15017/35/2007-HTdre=e7]
qLLT ITA TTETE, 9L af= e
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feroqur :

I A9 9 % TS99, TETE, 9N 1, g 3, IU-gve (i) § aE 19 799y, 1986 &
T, 844 (37) FIRT THRIIAT T TT I ¥ 04 TFqas, 2021 FT AFEg==T arar[. 724 ()
g sifaw e genfaa 3w o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. 1In

the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at SI. No. 74, the

following entry shall be substituted, namely: -

74

Brick Particulate matter in stack emission 250 mg/Nm?
Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24'm
- Kiln capacity equal or more than 30,000 bricks per day 27m

Notes :

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% CO, as below:

PM (normalized) = (PM (measured)x 4%)/ (% of CO, measured in stack), no normalization in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q°%* (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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10.

11.

12.

Note :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authorities including mining department of the
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.
[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04" October, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ANNEXURE-IV

‘Revised for appearance’
ITEM NO.42 COURT NO.10 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

WITH

Diary No(s). 20331/2021 (XVII)
Diary No(s). 7535/2021 (XVII)
Diary No(s). 7667/2021 (XVII)
Diary No(s). 7670/2021 (XVII)
Diary No(s). 23486/2021 (XVII)
Date : 08-04-2022 These matters were called on for hearing today.
CORAM
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY
For Petitioner(s) Mr. Nidhesh Gupta, Sr. Adv.
Ms. Pallavi Singh, Adv.
Ms. Japneet Kaur, Adv.
Ms. Vriti Gujral, Adv.
Mr. G. Balaji, AOR
Mr. Sanjay Rathi, Adv.
Mr. Ekansh Bansal, Adv.
Mr. Vibhav Mishra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Sanjay Singh, Adv.
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Mr. Aniket Jain, Adv.

Mr. Umang Shankar, AOR
Mr. Subodh Gupta, Adv.
Mr. Deepak Gupta, Adv.

Mr. S. P. Singh, Sr. Adv.

Mr. Omveer Bhati, Adv.

Mr. Mukesh Kumar Singh, Adv.

M/S. Mukesh Kumar Singh and Co., AOR
For Respondent(s)

Mrs. Swarupama Chaturvedi, AOR

Ms. Saumya Yapoor, Adv.

Ms. Himanshi Goel, Adv.

Mr. Pradeep Misra, AOR

Mr. Daleep Dhyani, Adv.

Mr. Suraj Singh, Adv.

Mr. Manoj Kr. Sharma, Adv.

Mr. Bhuwan Chandra, Adv.

Mr. Sanjay Kumar Visen, AOR

Ms. Pooja Dhar, AOR

Mr. Varinder Kumar Sharma, AOR

Mr. Rohan Thawani, Adv.

Ms. Pooja Dhar, Adv.

Ms. Gunjan Ahuja, Adv.

Mr. Pratul Pratap Singh, Adv.

UPON hearing the counsel the Court made the following
ORDER

After hearing the learned counsel on behalf of the
parties which includes Shri Rohan, learned counsel, we are of
the view that the following order is required to be passed
keeping in view, undoubtedly, the interest of the environment,
and factoring in both the interests of the persons who are

running the brick kiln industry and the employees who would be
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working therein.

We bear in mind the averments in the affidavit dated
25.03.2022 filed by the Central Pollution Control Board.
Therein, in para 7, it is stated that 2164 units, which are
located in Uttar Pradesh and Haryana, have been on inspection
found to have zig zag technology in place. But Shri Rohan,
learned counsel for the applicant before the National Green
Tribunal, would point out that about 115 out of them did not
have the consent to operate. We further take into
consideration again what is pointed out by Shri Rohan that out
of 2164 units, about 221 units have not admittedly declared
their production capacity.

Therefore, those units which have the consent to operate
and have also declared the production capacity out of the
2164, are permitted to operate subject to the following
conditions. In other words, we make it clear that those out
of 2164 units, which have not obtained consent to operate and
those units which have not declared their production capacity,
shall not be permitted to operate.

The permission to operate will be subject to the

following conditions:
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(1) The production will be permitted only subject to the
units complying with notification dated 22.02.2022. For
the sake of clarity, we quote the same:

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE NOTIFICATION
New Delhi, the 22" February, 2022

G.S.R.143(E).-In exercise of the powers conferred by
sections 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the
following rules further to amend the Environment
(Protection)Rules, 1986, namely:—

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection)
Amendment Rules, 2022.

(2) They shall come into force on the date of their
publication in the Official Gazette.

2.In the Environment (Protection) Rules, 1986, in the
SCHEDULE-I, for entry at S1. No. 74, the following entry
shall be substituted, namely: -

"74 Brick Particulate matter in | 250 mg/Nm?
Kilns stack emission

Minimum stack height
(Vertical Shaft Brick

Kilns)
-Kiln capacity less 14 m (at
than 30,000 bricks per least 7.5m
day from loading
platform)
-Kiln capacity equal 16 m (at
or more than 30,000 least 8.5m
bricks per day from loading
platform)

Minimum stack height
(other than Vertical
Shaft Brick Kilns)
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-Kiln capacity less 24 m
than 30,000 bricks per
day

-Kiln capacity equal or 27 m
more than 30,000 bricks
per day

Notes:

1.Al11 new brick kilns shall be allowed only with zig-zag
technology or vertical shaft or use of Piped Natural Gas
as fuel in brick making and shall comply to these
standards as stipulated in this notification.

2.The existing brick kilns which are not following zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel in brick making shall be converted to zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel in brick making within a period of (a) one year in
case of kilns located within ten kilometre radius of non-
attainment cities as defined by Central Pollution Control
Board (b) two years for other areas. Further, in cases
where Central Pollution Control Board/State Pollution
Control Boards/Pollution Control Committees has separately
laid down timelines for conversion, such orders shall
prevail.

3.A11 brick kilns shall use only approved fuel such as
Piped Natural Gas, coal, fire wood and/or agricultural
residues. Use of pet coke, tyres, plastic, hazardous waste
shall not be allowed in brick kilns.

4 .Brick kilns shall construct permanent facility (port
hole and platform) as per the norms or design laid down by
the Central Pollution Control Board for monitoring of
emissions.

5.Particulate Matter (PM) results shall be normalized at
4% CO02as below:PM (normalized) = (PM (measured)x 4%)/ (%
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of CO2measured 1in stack), no normalization 1in case
CO2measured = 4%. Stack height (in metre) shall also be
calculated by formula H=14Q0.3(where Q is SO2emission rate
in kg/hr), and the maximum of two shall apply.

6.Brick kilns should be established at a minimum distance
of 0.8 kilometre from habitation and fruit orchards. State
PollutionControl Boards/Pollution Control Committees may
make siting criteria stringent considering proximity to
habitation, population density, water bodies, sensitive
receptors, etc.

7.Brick kilns should be established at a minimum distance
of one kilometre from an existing brick kiln to avoid
clustering of kilns in an area.

8.Brick kilns shall follow process emission/fugitive dust
emission control guidelines as prescribed by concerned
State Pollution Control Boards/Pollution Control
Committees.

9.The ash generated in the brick kilns shall be fully
utilized in-house in brick making.

10.A11 necessary approvals from the concerned authorities
including mining department of the concerned State or
Union Territory shall be obtained for extracting the soil
to be used for brick making in the brick kiln.

11.The brick kiln owners shall ensure that the road
utilized for transporting raw materials or bricks are
paved roads.

12.Vehicles shall be covered during transportation of raw
material/bricks”.

[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR,Addl. Secy.

Note : The principle rules were published in the Gazette

of India, Extraordinary, Part II, Section 3, Sub-section
(i) vide number S.0. 844(E), dated the 19th November, 1986
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and lastly amended vide number G.S.R. 724(E), dated the
04t" October, 2021”
(2) The officers of both Central Pollution Control Board and
the State Pollution Control Boards shall conduct surprise
inspections without any notice and warning to the persons
running the units from time to time to ensure that the
production is being carried out in terms of the aforsaid

notification.

(3) Production will be further subject to the condition that
it will be 1limited to the production capacity as per the
consent granted by the respective State Pollution Control
Boards as has been in fact documented in the compliance
affidavit dated 06.04.2022 (Annexure R2) filed by respondent
No. 2.

As an example, we would take the case of M/s. Shiv Brick
Field, Pura Mahadev, Bagpat. Production will be limited to
six lakhs for this unit. In similar vein other units will be
entitled to undertake production, as per the consent granted
by State Pollution Control Board in the affidavit which is

filed by the Pollution Control Board.
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(4) The persons running the units shall report at the end of
every cycle, the actual total production which has been
carried out in their units (arising out of each cycle) to the
respective State Pollution Control Boards. The State
Pollution Control Boards shall promptly intimate the Central
Pollution Control Board, the said figures and on the date of
the next hearing, the Central Pollution Control Board will
produce a chart showing the production so that the Court may
analyse as to whether there is a violation of this Court’s

order.

(5) The Central Pollution Control Board and the State
Pollution Control Board will monitor the impact of the
pollution which is generated as a result of the units being
permitted to operate, and actually carrying out the production

in such form as is measurable.

List the matters on 06" May, 2022.

(NIDHI AHUJA) (RENU KAPOOR)
AR-cum-PS BRANCH OFFICER
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ITEM NO.42 COURT NO.10 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

WITH

Diary No(s). 20331/2021 (XVII)

Diary No(s). 7535/2021 (XVII)

Diary No(s). 7667/2021 (XVII)

Diary No(s). 7670/2021 (XVII)

Diary No(s). 23486/2021 (XVII)

Date : 08-04-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY

For Petitioner(s)
Mr. Sanjay Rathi, Adv.
Mr. Ekansh Bansal, Adv.
Mr. Vibhav Mishra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Sanjay Singh, Adv.

Mr. Aniket Jain, Adv.

Mr. Umang Shankar, AOR

Mr. Subodh Gupta, Adv.

Mr. Deepak Gupta, Adv.

Mr. G. Balaji, AOR

33



CA Diary No. 18213/2021 etc.

Mr. S. P. Singh, Sr. Adv.

Mr. Omveer Bhati, Adv.

Mr. Mukesh Kumar Singh, Adv.

M/S. Mukesh Kumar Singh and Co., AOR
For Respondent(s)

Mrs. Swarupama Chaturvedi, AOR

Ms. Saumya Yapoor, Adv.

Ms. Himanshi Goel, Adv.

Mr. Pradeep Misra, AOR

Mr. Daleep Dhyani, Adv.

Mr. Suraj Singh, Adv.

Mr. Manoj Kr. Sharma, Adv.

Mr. Bhuwan Chandra, Adv.

Mr. Sanjay Kumar Visen, AOR

Ms. Pooja Dhar, AOR

Mr. Varinder Kumar Sharma, AOR

Mr. Rohan Thawani, Adv.

Ms. Pooja Dhar, Adv.

Ms. Gunjan Ahuja, Adv.

Mr. Pratul Pratap Singh, Adv.

UPON hearing the counsel the Court made the following
ORDER

After hearing the learned counsel on behalf of the
parties which includes Shri Rohan, learned counsel, we are of
the view that the following order is required to be passed
keeping in view, undoubtedly, the interest of the environment,
and factoring in both the interests of the persons who are
running the brick kiln industry and the employees who would be
working therein.

We bear in mind the averments in the affidavit dated

25.03.2022 filed by the Central Pollution Control Board.
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Therein, in para 7, it is stated that 2164 units, which are
located in Uttar Pradesh and Haryana, have been on inspection
found to have zig zag technology in place. But Shri Rohan,
learned counsel for the applicant before the National Green
Tribunal, would point out that about 115 out of them did not
have the consent to operate. We further take into
consideration again what is pointed out by Shri Rohan that out
of 2164 units, about 221 units have not admittedly declared
their production capacity.

Therefore, those units which have the consent to operate
and have also declared the production capacity out of the
2164, are permitted to operate subject to the following
conditions. In other words, we make it clear that those out
of 2164 units, which have not obtained consent to operate and
those units which have not declared their production capacity,
shall not be permitted to operate.

The permission to operate will be subject to the

following conditions:

(1) The production will be permitted only subject to the

units complying with notification dated 22.02.2022. For

the sake of clarity, we quote the same:
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE NOTIFICATION
New Delhi, the 22" February, 2022

G.S.R.143(E).-In exercise of the powers conferred by
sections 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the
following rules further to amend the Environment
(Protection)Rules, 1986, namely:—

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection)
Amendment Rules, 2022.

(2) They shall come into force on the date of their
publication in the Official Gazette.

2.In the Environment (Protection) Rules, 1986, in the
SCHEDULE-I, for entry at S1. No. 74, the following entry
shall be substituted, namely: -

"74 Brick Particulate matter in | 250 mg/Nm?
Kilns stack emission

Minimum stack height
(Vertical Shaft Brick

Kilns)
-Kiln capacity less 14 m (at
than 30,000 bricks per least 7.5m
day from loading
platform)
-Kiln capacity equal 16 m (at
or more than 30,000 least 8.5m
bricks per day from loading
platform)

Minimum stack height
(other than Vertical
Shaft Brick Kilns)

-Kiln capacity less 24 m
than 30,000 bricks per
day

-Kiln capacity equal or 27 m
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more than 30,000 bricks
per day

Notes:

1.A11 new brick kilns shall be allowed only with zig-zag
technology or vertical shaft or use of Piped Natural Gas
as fuel in brick making and shall comply to these
standards as stipulated in this notification.

2.The existing brick kilns which are not following zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel in brick making shall be converted to zig-zag
technology or vertical shaft or use Piped Natural Gas as
fuel in brick making within a period of (a) one year in
case of kilns located within ten kilometre radius of non-
attainment cities as defined by Central Pollution Control
Board (b) two years for other areas. Further, in cases
where Central Pollution Control Board/State Pollution
Control Boards/Pollution Control Committees has separately
laid down timelines for conversion, such orders shall
prevail.

3.A11 brick kilns shall use only approved fuel such as
Piped Natural Gas, coal, fire wood and/or agricultural
residues. Use of pet coke, tyres, plastic, hazardous waste
shall not be allowed in brick kilns.

4.Brick kilns shall construct permanent facility (port
hole and platform) as per the norms or design laid down by
the Central Pollution Control Board for monitoring of
emissions.

5.Particulate Matter (PM) results shall be normalized at
4% CO02as below:PM (normalized) = (PM (measured)x 4%)/ (%
of CO2measured in stack), no normalization in case
CO2measured = 4%. Stack height (in metre) shall also be
calculated by formula H=14Q0.3(where Q is SO2emission rate
in kg/hr), and the maximum of two shall apply.

6.Brick kilns should be established at a minimum distance
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of 0.8 kilometre from habitation and fruit orchards. State
PollutionControl Boards/Pollution Control Committees may
make siting criteria stringent considering proximity to
habitation, population density, water bodies, sensitive
receptors, etc.

7.Brick kilns should be established at a minimum distance
of one kilometre from an existing brick kiln to avoid
clustering of kilns in an area.

8.Brick kilns shall follow process emission/fugitive dust
emission control guidelines as prescribed by concerned
State Pollution Control Boards/Pollution Control
Committees.

9.The ash generated in the brick kilns shall be fully
utilized in-house in brick making.

10.A11 necessary approvals from the concerned authorities
including mining department of the concerned State or
Union Territory shall be obtained for extracting the soil
to be used for brick making in the brick kiln.

11.The brick kiln owners shall ensure that the road
utilized for transporting raw materials or bricks are
paved roads.

12.Vehicles shall be covered during transportation of raw
material/bricks”.

[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR,Addl. Secy.

Note : The principle rules were published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section
(1) vide number S.0. 844(E), dated the 19th November, 1986
and lastly amended vide number G.S.R. 724(E), dated the
04" October, 2021”

(2) The officers of both Central Pollution Control Board and
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the State Pollution Control Boards shall conduct surprise
inspections without any notice and warning to the persons
running the units from time to time to ensure that the
production is being carried out in terms of the aforsaid

notification.

(3) Production will be further subject to the condition that
it will be 1limited to the production capacity as per the
consent granted by the respective State Pollution Control
Boards as has been in fact documented in the compliance
affidavit dated 06.04.2022 (Annexure R2) filed by respondent
No. 2.

As an example, we would take the case of M/s. Shiv Brick
Field, Pura Mahadev, Bagpat. Production will be limited to
six lakhs for this unit. In similar vein other units will be
entitled to undertake production, as per the consent granted
by State Pollution Control Board in the affidavit which is

filed by the Pollution Control Board.

(4) The persons running the units shall report at the end of

every cycle, the actual total production which has been

carried out in their units (arising out of each cycle) to the
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respective State Pollution Control Boards. The State
Pollution Control Boards shall promptly intimate the Central
Pollution Control Board, the said figures and on the date of
the next hearing, the Central Pollution Control Board will
produce a chart showing the production so that the Court may
analyse as to whether there is a violation of this Court’s

order.

(5) The Central Pollution Control Board and the State
Pollution Control Board will monitor the impact of the
pollution which is generated as a result of the units being
permitted to operate, and actually carrying out the production

in such form as is measurable.

List the matters on 06" May, 2022.

(NIDHI AHUJA) (RENU KAPOOR)
AR-cum-PS BRANCH OFFICER
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ANNEXURE-5A

List of 57 brick kilns permitted to operate

Sr. No. Name & Address of the Brick Kilns
1 M/S R N Brick Vill. Sikri Kalan Modinagar UP
2 M/S Shivam Brick Field Vill. Sonda Modinagar
3 M/S Om Shree Brick Field Vill. Abupur Modinagar
4 M/S Chaudhary Brick Field Sonda Modimnagar
5 M/S Shiv Brick Field Monki Modinagar
6 M/S Satyam Brick Field Dosa Banjar Pur Modinagar
7 Maa Vaishno Brick Field, Khasra No. 550, Dosa Banjarpur, Modinagar, Ghaziabad
8 B.R. Realcon Pvt. Ltd. Unit-Il, Vill. Kazampur, Modinagar, Ghaziabad
9 M/S Parvati Brick Field Vill. Manki Modinagar
10 Abc Brick Field, Vill.-Kalchina,Modinagar, Ghaziabad
11 M/S Chaudhary Brick Field Kalchina Modinagar
12 M/S Triveni Brick Field Kalchina Modinagar
13 M/S Aman Brick Field Vill. Rawli Kala Modinagar
14 Vikas Brick Field, Suthari, Ghaziabad
15 Shocken Bhatta Co., Kharjivanpur Khimavati, Modinagar, Ghaziabad
16 Maa Brick Singh, Village Jalalpur Dindar, Muradnagar, Ghaziabad
17 Laxmi Brick Field, Mehmudabad Bhadoli, Ghaziabad
18 Aakash Brick Field, Vill.-Amirpur Garhi, Murad Nagar, Modinagar, Ghaziabad
19  |Ganga Brick Field, Choudhary Brick Field (New Name), Vill.- Kumhera,Giyashpur
20 S R Brick Field, Khasra No. 96, Vill.- Sultan Nagar, Chhazupur, Modinagar,
21 B.R. Realcon Pvt. Ltd., Unit-1I, Vill. Bhadooli, Modinagar, Ghaziabad
22 Nisha Brick Field, Khasra No. 1330, Surana, Muradnagar, Ghaziabad
23 Mahamaya Brick Field Khasra No-657, Mathurapur, Ghaziabad
24 Durga Bhatta Co, Khasra No-457, Makraida Pipeline, Modinagar, Ghaziabad
25 Mayank Brick Field Co, Khasra No-303, Nagla Firozpiur, Mohanpur, Ghaziabad
26 OM Brick Field Company, Nagla, Firozpur, Ghaziabad
27 Friend Buidwell Pvt. Ltd Unit-I, Khasra No-419-420, Nagla Firozpur, Mohanpur,
28 Mahalaxmi Brick Field, Khasra No-107, Atornagla, Ghaziabad
29 Sandeep Brick Field, Bikanpur, Modinagar, Ghaziabad
30 [Satya Brick Field, Bhikanpur, Modinagar, Ghaziabad
31 DS -1 Bhatta Co., Khasra No-497, Bhikkanpur, Meerut Road Ghaziabad
32 Laxmi Brick Field Unit-2, Mehmudabad, Bhadoli, Pargana, Jalabad, Ghaziabad
33 Laxmi Brick Field, Khasra No-439, 653, 790, Samsher, Pargana, Jalalabad,
34 OM Bhatta Co., Khasra No-183, 185, 187, Jagjivanpur, Makreda, Ghaziabad
35 Kanha Brick Field, Khasra No 1237, Bhadurpur, Ghaziabad
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36 Sanvi Brick Industries, Khasra No 638, Morta, Ghaziabad

37 Abhinav Brick Field, Khasra No-938, Bahadarpur, Ghaziabad

38 Ganesh Brick Field, Khasra No-123, Jagjivanpur, Bhikkanpur, Ghaziabad

39 Shiv Brick Field, Khasra No-88, Bhikkanpur, Muradnagar, Ghaziabad

40 Jai Hanuman Brick Field, Khasra No-458, Mathurapur, Pipeline Road, Ghaziabad
41 Shree Ganesh Brick Field, Khasra No-680, Shamsher Pipeline, Ghaziabad

42 Om Brick Field, Firozpur, Mohanpur, Ghaziabad

43 Om Brick Field, Shamsher, Ghaziabad

44 Bhalla Brick Industries-2, Khasra No-724, Shamsher, Ghaziabad

45 M/S Bala Ji Bhatta Co., Khasara No. 120, Asalatpur, Farukh Nagar, Loni, Ghaziabad
46 M/S Deepak Brick Field Khasara No. 178, Bhanoda, Loni, Ghaziabad

47 M/S Ashveer Brick Field, Khasara No. 4, Sharfuddinpur Jawali, Loni, Ghaziabad
48 M/S Vivek Brick Field, Khasra No. 223, Sharifbad, Loni, Ghaziabad

49 M/S PRB Bhatta Company, Vill: Badshahpur, Siroli, Loni, Ghaziabad

50 M/S Durga Brick Field, Nithora Loni, Ghaziabad

51 M/S Laxmi Bhatta Company, Khasra No. 685,686 Shakalpuri Loni, Ghaziabad
52 M/S Ram Brick Field, Mewla Bhatti Loni, Ghaziabad

53 M/S Jitendra Bricks Field, Daulatabad Khad Khadi Ghaziabad

54 M/S Sunny Brick Field, Daulatabad Khad Khadi, Ghaziabad

55 M/S Rakesh Brick Field, Sirauli Loni, Ghaziabad

56 M/S Shri Radha Krishna Bhatta Company, Badshahpur Loni, Ghaziabad

57 M/S Dhama Bhatta, Badhshapur Siroli, Loni, Ghaziabad
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ANNEXURE-5B

List of 73 kilns which were not permitted to operate

Sr. No. Name & Address of the Brick Kilns

1 M/S Gauri Brick Field Vill. Sonda Modinagar Ghaziabad

2 M/S Radha Brick Field Vill. Sonda Modinagar Ghaziabad

3 M/S Mahadev Brick Udyog Vill. Somnda Modinagar

4 M/S Mahadev Brick Field Sonda Modinagar

5 M/S Om Bhatta Shapur Modinagar

6 M/S Jayant Prasad and Sons M/S J P and Sons Vill. Mohamadpur Kadim Modinagar

7 M/S Ram Bhatta Udyog Vill. Mohammad Pur Kadim Modinagar

8 M/S Mohammad Brick Field Mohammad Pur Pur Kadim Modinagar

9 M/S Om Shree Brick Field Vill. Nanglamana Modinagar

10 M/S Om Bhatta Co. Mohmmad Pur Kadim Modinagar

11 M/S Hariom Bhatta Udyog Vill. Fafrana Modinagar

12 M/S Om Shree Ganesh Brick Field Khasrano. 997 Vill. Nizampur Modinagar

13 M/S D K Bhatta Monki Modinagar

14 M/S Om Bhatta Udyog Vill. Kajampur Mohammadpur Kadim Modinagar

15 M/S Chaudhary Bhatta Udyog, Vill. Sikri Kalan Kajampur Modinagar

16 M/S Tayal Brick Field Vill. Kazampur Modinagar

17 M/S Arun Brick Field Kajampur Modinaghar

18 M/S Om Brick Field, Vill. Banjapur Ghaziabad

19 Chaudhary Bhatta Company, Vill. Dausa Banjarpur, Modinagar, Ghaziabad

20 M/S Om Prakash and Sons Vill Muradgrampur P Ursi Modinagar

21 M/S Triveni Brick Field, Vill Kalchina Modinagar

22 M/S Samsad Brick Field Vill. Kalchina Modinagar

23 M/S Gagan Brick Field Kalchina Modinagar

24 Dinesh Brick Field, Surana, Ghaziabad
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25 Mukesh Bricks, Village Kumheda Modinagar, Ghaziabad

26 Ansh Brick Field, Vill.-Bhneda, Modinagar, Ghaziabad

27 Deepak Brick Field, Chajjupur, Modinagar, Ghaziabad

28 B.R. Realcon Pvt. Ltd., Unit-1ll, Vill. Bhadooli, Modinagar, Ghaziabad

29 Dev Brick Field, Khasra No-595, 654, 655 Mathurapur, Ghaziabad

30 Ds Bhatta Co., Shamsher Pipeline, Ghaziabad

31 Mahadev Brick Field, Khasra No-543, 544, Nagla, Firozpur, Mohanpur, Ghaziabad

32 Bk Brick Field, Khasra No-229, Meerut Road, Shahpur-Nij, Ghaziabad

33 Nehra Brick Field, Khasra No 316, Shahpur, Morta, Ghaziabad

34 Bhikkenpur Brick Co, Bhekkenpur, Ghaziabad

35 Sparsh Bhatta Co., Bhikkanpur, Ghaziabad

36 Chaudhary Bhatta Co., Bhikkanpur, Modinagar , Ghaziabad

37 Hunny Brick Field, Jagjivanpur, Makred Ghaziabad

38 A B Bhatta Co., Mohadabad, Modinagar, Ghaziabad

39 Mohd., Umar Safiq Brick Field, Khasra No-1200, 1201, Nahal, Pargana-Dashna,
Ghaziabad

40 Ankit Brick Field, Mohamdabad Pipeline, Ghaziabad

41 OM Brick Company, Khasra No-530, Bhikkanpur, Meerut Road, Ghaziabad

42 M/S Shakti Brick Field, Mewla Bhatti, Loni, Ghaziabad

43 M/S BM Bhatta Company, Frukh Nagar, Asalatpur, Loni Ghaziabad

44 M/S Janta Brick Field, Old Name Akash Brick Field, Khasra No. 224, 225, Aurangabad
Risthal. | oni. Ghaziabad

45 M/S Balaji Gram Udyog Sansthan, Khasara No. 114,119, Mahmudpur, Loni,
Ghaziabad

46 M/S Deepak Brick Field, Khasara No. 1136, Jawali, Loni, Ghaziabad

47 M/S Ashveer Brick Field, Sharifabad Jawali, Loni, Ghaziabad

48 M/S Praveen Brick Field, Khasra No 477, Rajpur, Loni, Ghaziabad

49 M/S Kuldeep Singh Brick Field, Khasra No 1181-1182, Vill: Jawali, Loni, Ghaziabad

50 M/S Jai Durga Bhatta Company, Village: Fatiyabad Nithora, Loni, Ghaziabad
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51 M/S Kisan Bhatta Company, Vill: Seroli, Loni, Ghaziabad

52 M/S R M Builders, Old Name Pradhan Brick Field, Khasra No-60, Mahamudpur, Loni,
Ghaziabad

53 M/S Shri Ram Bhatta Company, Village Dharipur, Bhupkhera, Loni, Ghaziabad

54 M/S Shree Sai Ram Bhatta Company, Village Badshahpur, Siroli, Ghaziabad

55 M/S DCM Bhatta Udhyog, Khasra No. 535 Dhaeipur Loni, Ghaziabad

56 M/S DCM Brick Field, Afjal Nagar Siti Loni, Ghaziabad

57 M/S Manya Brick Field, Badshahpur Sitrole Loni, Ghaziabad

58 M/S Shree Krishna Brick Field, Badshapur Siroli, Loni, Ghaziabad

59 M/S Shree Ram Brick Field, Khasra No. 1235, Shakalpura Loni, Ghaziabad

60 M/S Baba Bhatta Company, Khasra No. 463,465 Dharipur Loni, Ghaziabad

61 M/S Maa Laxmi Brick Field, Chhirodi Khad Khadi Loni, Ghaziabad

62 M/S Monu Brick Field, Khasra No. 17, Bhowapur Loni, Ghaziabad

63 M/S Sachin Brick Field, Khasra No. 335, Ganauli Ghaziabad

64 M/S Arun Brick Field, Shakalpuri Loni, Ghaziabad

65 M/S Shankar Bhatta Com., Shakalpuri Loni, Ghaziabad

66 M/S ABC Bhatta Company, Bhoop Kheri, Loni, Ghaziabad

67 M/S Balaji Bricks Field, Sete Loni, Ghaziabad

68 M/S Shyam Brick Field, Khasra No. 595 Shakalpura Loni, Ghaziabad

69 M/S Hansh Brick Field, Khasra No. 48-49 Jawali Loni, Ghaziabad

70 M/S Mahaveer Bhatta Comp., Dharipur Loni, Ghaziabad

71 M/S Shri Ram Bhatta Company, Khad Khadi, Ghaziabad

72 M/S MSC Bhatta Company, Risthal Mahmoodpur Loni, Ghaziabad

73 M/S Baba Mohan Ram Brick Field, Ritsal Loni, Ghaziabad
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ANNEXURE-VIII

List of defaulter brick kilns out of 73 brick kilns issued closure directions

Sr. No.

Name & Address of the Brick Kilns

M/S Ram Bhatta Udyog Vill. Mohammad Pur Kadim Modinagar

2 M/S Tayal Brick Field Vill. Kazampur Modinagar

3 Dinesh Brick Field, Surana, Ghaziabad

4 Mukesh Bricks, Village Kumheda Modinagar, Ghaziabad
5 Ds Bhatta Co., Shamsher Pipeline, Ghaziabad
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Brick Kiln Supreme court compliance status as per HO letter Dt. 09.05.2022

S. No. [ Name & Add. Of Brick Kiln Date of Status of Permitted production Consent Compliance status Action Taken
Inspection production as per day (as per Status wrt Supreme Court
per CPCB application form/CTO) | (Yes/No) order dt.
Affidavit 08/04/2022

1 GAURI BRICK FIELD, VILLAGE SONDA MODINAGAR,| 10.05.2022 Not Verified 18000 31.08.2022 Complying Closed on site & Joint
GHAZIABAD, GHAZIABAD, 201204 report attached.

2 RADHA BRICK FIELD, VILLAGE SONDA| 10.05.2022 Not Verified 19000 31.08.2023 Complying Closed on site & Joint
MODINAGAR, GHAZIABAD,GHAZIABAD,201204 report attached.

3 |Mahadev  Brick  Field, VILLAGE = SONDA| 10.05.2022 Not Verified 198000 31.12.2022 Complying Closed on site & Joint
MODINAGAR, GHAZIABAD report attached.

4 MAHADEV BRICK UDYOG, VILLAGE SONDA| 10.05.2022 Not Verified 19700 31.12.2022 Complying Closed on site & Joint
MODINAGAR, GHAZIABAD report attached.

5 RAM BHATTA UDYOG, VILLAGE MAHAMADPUR| 10.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint
KADIM, MODINAGAR, GHAZIABAD, report attached.
UP,GHAZIABAD,

6 MOHAMMADPUR BRICK FIELD, KHASRA NO-273,] 10.05.2022 Not Verified 178571 31.07.2023 Complying Closed on site & Joint
VILLAGE MOHAMMADPUR KADIM,GHAZIABAD, report attached.

7 OM SHREE GANESH BRICK FIELD, KHASRA NO-997,| 10.05.2022 Not Verified Not informed 31.07.2023 Complying Closed on site & Joint
VILLAGE NIZAMPUR, MODINAGAR, report attached.
GHAZIABAD,GHAZIABAD

8 |CHAUDHARY BHATTA UDYOG, KHSRA NO| 10.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint
694,691AND 689 VILLAGE SIKRI KALAN report attached.
,KAJAMPUR,TEHSIL MODINAGAR,DISTT
GHAZIABAD (U.P),GHAZIABAD,201204

9 |TAYAL BRICK FIELD, KHASRA NO 1925, 216/228, 10.05.2022 Not Verified 19571 31.07.2023 Complying Closed on site & Joint
VILLAGE KAZAMPUR, TEHSIL MODINAGAR, report attached.
GHAZIABAD,GHAZIABAD

10 |ARUN BRICK FIELD, KHASRA NO 33, 35, VILLAGE| 10.05.2022 Not Verified 19642 31.07.2023 Complying Closed on site & Joint

DOSA BANJRAPUR,
MODINAGAR,GHAZIABAD,GHAZIABAD,

TEHSIL-

report attached.
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11 |OM BRICK FIELD OLD NAME PS BRICK FIELD,| 10.05.2022 Not Verified 17857 31.07.2023 Complying Closed on site & Joint
KHASRA NO- 42, VILLAGE BANJAPUR, ,GHAZIABAD, report attached.

12 |CHAUDHARY BHATTA COMPANY, Khasra No-545,| 10.05.2022 Not Verified 17857 31.07.2023 Complying Closed on site & Joint
Village Dausa banjarpur, Modinagar,GHAZIABAD, report attached.

13 |TRIVENI BRICK FIELD, KALCHHINA, GHAZIABAD, 10.05.2022 Not Verified 18000 31.07.2023 Complying Closed on site & Joint
UP,GHAZIABAD, report attached.

14 [SAMSAD BRICK FIELD, KHASRA NO-1037 OR 1038 10.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint
VILLAGE KALCHHINA, MODINAGAR ,GHAZIABAD, report attached.

15 |Mukesh Bricks, VILLAGE KUMHEDA MODINAGAR,| 10.05.2022 Not Verified 19500 31.12.2022 Complying Closed on site & Joint
GHAZIABAD. report attached.

16 [BR REALCON PVT LTD UNIT 3, KHASRA NO-1220( 10.05.2022 Not Verified Not informed 31.07.2023 Complying Closed on site & Joint
VILLAGE BHADOOLI, PARGANA JALALABAD, report attached.
GHAZIABAD, UP,GHAZIABAD,

17 |DEV BRICK FIELD, KHASRA NO- 595, 654, 655, 10.05.2022 Not Verified 17000 31.07.2023 Complying Closed on site & Joint
MATHURAPUR,GHAZIABAD,UP report attached.

18 [MAHADEV BRICK FIELD, MAHADEV BRICK FIELD ,| 10.05.2022 Not Verified Not informed 31.07.2023 Complying Closed on site & Joint
KHASRA NO-543,544 ,NAGLA FIROZPUR report attached.
MOHANPUR ,GHAZIABAD,GHAZIABAD,201206

19 ([BK BRICK FIELD OLD NAME SHIVANI BHATTA| 10.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint
COMPANY, KHASRA NO-229, MEERUT ROAD, report attached.
SHAHPUR-NUJ, GHAZIABAD, UP,GHAZIABAD,

20 |NEHRA BRICK FIELD OLD NAME RAGHAV BRICK| 10.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint
FIELD, KHASRA NO-316, VILLAGE- SHAHPUR report attached.
MORTA, GHAZIABAD, UP

21 |BHIKENPUR BRICK CO, VILLAGE- BHIKENPUR,[ 09.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint
TEHSIL- GHAZIABAD, DISTRICT- GHAZIABAD, UP report attached.

22 |SPARSH BHATTA COMPANY, VILLAGE- BHIKANPUR,| 10.05.2022 Not Verified Not informed 31.07.2023 Complying Closed on site & Joint

TEHSIL-GHAZIABAD, DISTRICT- GHAZIABAD, UP

report attached.
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23 |CHAUDHARY BHATTA  COMPANY, VILLAGE| 10.05.2022 Not Verified 10000 31.07.2022 Complying Closed on site & Joint
BHIKHANPUR, MURADNAGAR, GHAZIABAD report attached.

24 |HUNNY BRICK FIELD, VILL. JAGJIVANPUR| 10.05.2022 Not Verified 10000 31.07.2023 Complying Closed on site & Joint
MAKREDA, GHAZIABAD, UP,GHAZIABAD, report attached.

25 |A.B. BHATTA COMPANY, VILLAGE MOHMADABAD,| 10.05.2022 Not Verified 10000 31.07.2022 Complying Closed on site & Joint
MURADNAGAR, GHAZIABAD report attached.

26 |MS MOHD UMAR SAFIQ BRICK FIELD, khasra| 10.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint
no.1200, 1201 Vvillage-nahal, pargana-dashna, report attached.
teshil ditt-ghaziabad, GHAZIABAD

27 |ANKIT BRICK FIELD, VILLAGE MOHAMADABAD PIPE| 10.05.2022 Not Verified 24500 31.07.2022 Complying Closed on site & Joint
LINE, MODINAGAR, GHAZIABAD report attached.

28 |OM BRICKS COMPANY, KHASRA NO- 530, VILLAGE| 10.05.2022 Not Verified 18000 31.07.2023 Complying Closed on site & Joint
BHIKKANPUR, MEERUT ROAD ,GHAZIABAD, report attached.

29 |SHAKTI BRICK FIELD, VILLAGE MEWLA BHATTI| 10.05.2022 Not Verified 17000 31.12.2022 Complying Closed on site & Joint
LONI, GHAZIABAD report attached.

30 |B M BHATTA COMPANY, VILLAGE- FRUKH NAGAR,| 10.05.2022 Not Verified 17000 31.07.2023 Complying Closed on site & Joint
ASALATPUR, LONI, GHAZIABAD, UP report attached.

31 |JANTA BRICK FIELD OLD NAME AKASH BRICK FIELD,| 10.05.2022 Not Verified 16000 31.07.2023 Complying Closed on site & Joint
KHASRA NO- 224, 225, VILLAGE -AURANGABAD - report attached.
RISTHAL, LONI, GHAZIABAD, UP,GHAZIABAD,

32 |BALJI GRAM UDYOG SANSTHAN, Khasra No-114,| 10.05.2022 Not Verified 17000 31.12.2022 Complying Closed on site & Joint
119, Village Mahmudpur Loni, Ghaziabad report attached.

33 |DEEPAK BRICK FIELD, KHASRA NO-1136, JAWALI,[ 10.05.2022 Not Verified 17000 31.07.2023 Complying Closed on site & Joint
LONI, GHAZIABAD, UP report attached.

34 |ASHVEER BRICK FIELD, VILLAGE- SHARIFABAD,[ 10.05.2022 Not Verified 16000 31.07.2023 Complying Closed on site & Joint

JAWALI, LONI, GHAZIABAD, UP,GHAZIABAD,

report attached.
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35 |PRAVIN BRICK FIELD, KHASRA NO-477, RAJPUR,| 10.05.2022 Not Verified 16000 31.07.2023 Complying Closed on site & Joint
LONI, GHAZIABAD, UP,GHAZIABAD, report attached.
36 |KULDEEP SINGH BRICK FIELD, KHASRA NO- 1181-| 10.05.2022 Not Verified 15000 31.07.2023 Complying Closed on site & Joint
1182, VILLAGE - JAWALI, LONI, GHAZIABAD, UP report attached.
37 |JAl DURGA BHATTA COMPANY, VILLAGE| 10.05.2022 Not Verified 18000 31.07.2023 Complying Closed on site & Joint
FATIYABAD NITHORA LONI, report attached.
GHAZIABAD,GHAZIABAD,201102
38 |KISAN BHATTA COMPANY, VILLAGE- SEROLI, LONI,[ 10.05.2022 Not Verified 19000 31.07.2023 Complying Closed on site & Joint
GHAZIABAD,GHAZIABAD report attached.
39 |RM BUILDERS OLD NAME PRADHAN BRICK FIELD,| 10.05.2022 Not Verified 16000 31.07.2023 Complying Closed on site & Joint
KHASRA NO- 61, MAHAMUDPUR LONI, report attached.
GHAZIABAD, UP ,GHAZIABAD,
40 |[SHRI RAM BHATTA COMPANY, VILLAGE DHARIPUR,| 10.05.2022 Not Verified 18700 31.07.2023 Complying Closed on site & Joint
BHUPKHERA, LONI, GHAZIABAD, UP,GHAZIABAD, report attached.
41 |SHREE SAI RAM BHATTA COMPANY, VILLAGE| 10.05.2022 Not Verified 17000 31.07.2023 Complying Closed on site & Joint
BADSHAHPUR SIROLI,GHAZIABAD, report attached.
42 |D C M BHATTA UDYOG, KHASRA NO- 535| 10.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint
DHARIPUR, LONI,GHAZIABAD, report attached.
43 |MANYA BRICK FIELD, village Badshapur, Sirole,| 10.05.2022 Not Verified 19500 31.07.2023 Complying Closed on site & Joint
Loni, Gzb,GHAZIABAD, report attached.
44 |Shree Krishna Brick Field, Village Badshapur Siroli,| 10.05.2022 Not Verified 19000 31.07.2022 Complying Closed on site & Joint
Loni, Ghaziabad,GHAZIABAD, report attached.
45 |[SHREE RAM BRICK FIELD, KHASRA NO-1235,| 10.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint
VILLAGE SHAKALPURA, LONI, GHAZIABAD, UP report attached.
46 |BABA BHATTA COMPANY, KHASRA NO. 463,465, 10.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint

VILLAGE
LONI,GHAZIABAD,GHAZIABAD,201102

DHARIPUR,

report attached.
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47 [MAA LAXMI BRICK FIELD, VILLAGE CHIRODI| 10.05.2022 Not Verified 15000 31.07.2023 Complying Closed on site & Joint
KHARKAHADI, LONI, GHAZIABAD, UP report attached.
48 [MONU BRICK FIELD, KHASRA NO-17, VILLAGE| 10.05.2022 Not Verified 18000 31.07.2023 Complying Closed on site & Joint
BHOWAPUR, LONI,GHAZIABAD, report attached.
49 |[SACHIN BRICK FIELD, KHASRA NO-335, VILLAGE| 10.05.2022 Not Verified 15000 31.07.2023 Complying Closed on site & Joint
GANAULI,GHAZIABAD, report attached.
50 |ARUN BRICK FIELD, VILLAGE SHAKALPURA LONI,[ 10.05.2022 Not Verified 16000 31.12.2022 Complying Closed on site & Joint
GHAZIABAD report attached.
51 |SHANKAR BHATTA CO., VILLAGE SAKALPURA,[ 10.05.2022 Not Verified 17000 31.12.2022 Complying Closed on site & Joint
GHAZIABAD report attached.
52 |A B C BHATTA COMPANY, VILLAGE BHOOP KHERI,[ 10.05.2022 Not Verified 19000 31.07.2023 Complying Closed on site & Joint
LONI, GHAZIABAD, UP,GHAZIABAD, report attached.
53 |BALAJI BRICK FIELD, VILLAGE SETE LONI,| 10.05.2022 Not Verified 17000 31.07.2023 Complying Closed on site & Joint
GHAZIABAD, UP,GHAZIABAD, report attached.
54 |SHYAM BRICK FIELD, KHASRA NO. 595, 10.05.2022 Not Verified 19000 31.07.2023 Complying Closed on site & Joint
SHAKALPURA LONI, report attached.
GHAZIABAD,GHAZIABAD,201102
55 |HANSH BRICK FIELD, KHASRA NO. 48-49, VILLAGE-| 10.05.2022 Not Verified 18000 31.07.2023 Complying Closed on site & Joint
JAWALI LONI, GHAZIABAD, UP,GHAZIABAD,201001 report attached.
56 |MAHAVEER BHATTA COMPANY, VILLAGE| 10.05.2022 Not Verified 19000 31.07.2023 Complying Closed on site & Joint
DHARIPUR, LONI GHAZIABAD.,GHAZIABAD,201102 report attached.
57 |SHRI RAM BHATTA COMPANY, KHAD KHADI, LONI,| 10.05.2022 Not Verified 19000 31.07.2023 Complying Closed on site & Joint
GHAZIABAD,GHAZIABAD report attached.
58 |[MSC BHATTA COMPANY, VILLAGE RISTHAL,| 10.05.2022 Not Verified 15000 31.07.2023 Complying Closed on site & Joint
MAHMOODPUR, LONI, GHAZIABAD, report attached.

UP,GHAZIABAD,
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59 |BABA MAHONRAM BRICK FIELD, VILLAGE-| 10.05.2022 Not Verified 18000 31.07.2023 Complying Closed on site & Joint
RITSAL,LONI , GHAZIABAD, UP,GHAZIABAD,201003 report attached.

60 |M/s DCM Brick Field, Afjal Nagar siti Loni,| 10.05.2022 Not Verified 20000 31.07.2023 Complying Closed on site & Joint
Ghaziabad report attached.

61 |M/s Om Bhatta, Shapur, Modinagar, Ghaziabad 10.05.2022 Not Verified Not informed No Complying Closed on site & Joint
report attached.

62 |M/s Jayant Prasad and Sons, M/s J P and Sons Vill 10.05.2022 Not Verified Not informed 31.12.2020 Complying Closed on site & Joint
report attached.

63 |M/s Om Shree Brick Field, Village-Nanglamana| 10.05.2022 Not Verified Not informed No Complying Closed on site & Joint
Modinagar, Ghaziabad report attached.

64 [M/s Oom Bhatta Co.MohmmadpurKadim| 10.05.2022 Not Verified 20000 31.12.2020 Complying Closed on site & Joint
Modinagar, Ghaziabad report attached.

65 |M/s Hariom Bhatta Udyog, Vill-Fafrana,| 10.05.2022 Not Verified Not informed No Complying Closed on site & Joint
Modinagar, Ghaziabad report attached.

66 |M/s D K Bhatta Co. Monki, Modinagar, Ghaziabad 10.05.2022 Not Verified Not informed 31.12.2020 Complying Closed on site & Joint
report attached.

67 |M/s Om Bhatta Udyog, Village-Kajampur,| 10.05.2022 Not Verified Not informed No Complying Closed on site & Joint
Mohammadpur kadim, Modinagar, Ghaziabad report attached.

68 |M/s Om Prakash and Sons, Vill-Muradgrampur| 10.05.2022 Not Verified 29000 31.12.2020 Complying Closed on site & Joint
Ursi, Modinagar, Ghaziabad report attached.

69 |M/s Ganga Brick Field, Kalchina, Modinagar,| 10.05.2022 Not Verified 18000 No Complying Closed on site & Joint
Ghaziabad report attached.

70 [M/s Dinesh Brick Field, Surana, Ghaziabad 10.05.2022 Not Verified Not informed No Complying Closed on site & Joint

report attached.
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71 |M/s Ansh Brick Field, Vill-Bhneda, Modinagar,| 10.05.2022 Not Verified Not informed No Complying Closed on site & Joint
Ghaziabad report attached.

72 |M/s Deepak Brick field, Chajjpur, Modinagar,| 10.05.2022 Not Verified Not informed No Complying Closed on site & Joint
Ghaziabad report attached.

73 |M/s DS Bhatta Co. Shamsher Pipelinr, Ghaziabad 10.05.2022 Not Verified Not informed No Complying Closed on site & Joint

report attached.
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ANNEXURE-X

ITEM NO.30 COURT NO.9 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

WITH

Diary No(s). 20331/2021 (XVII)
Diary No(s). 7535/2021 (XVII)
Diary No(s). 7667/2021 (XVII)
Diary No(s). 7670/2021 (XVII)
Diary No(s). 23486/2021 (XVII)

Diary No(s). 11747/2022 (XVII)

(Wwith IA No.68237/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.68236/2022-EX-PARTE STAY and IA No.68235/2022-
PERMISSION TO FILE APPEAL)

Date : 13-05-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY

For parties
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Aniket Jain, Adv.

Mr. Subodh Gupta, Adv.

Mr. Deepak Gupta, Adv.

Mr. Umang Shankar, AOR

Mr. Nidhesh Gupta, Sr. Adv.

Ms. Pallavi Singh, Adv.
Ms. Nidhi Gupta, Adv.
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Ms. Vriti Gujral, Adv.
Mr. Sanjeev Chaudhary, Adv.
Mr. G. Balaji, AOR

Mr. S. P. Singh, Sr. Adv.
Mr. Raunak Parekh, Adv.

Mr. Omvir Singh Bhati, Adv.
Mr. C. Kannan, Adv.

Ms. Divya Singhvi, Adv.

Ms. Kajal Rani, Adv.

Mr. Mukesh Kumar Singh, Adv.

M/s. Mukesh Kumar Singh and Co., AOR

Mrs. Swarupama Chaturvedi, AOR
Ms. Saumya Kapoor, Adv.
Ms. Himanshi Goel, Adv.

Mr. Pradeep Misra, AOR
Mr. Daleep Dhyani, Adv.
Mr. Manoj Kumar Sharma, Adv.

Mr. Anil Grover, Sr. Adv.
Ms. Noopur Singhal, Adv.
Mr. Rahul Khurana, Adv.

Mr. Satish Kumar, Adv.

Ms. Ritu Rastogi, Adv.

Mr. Sanjay Kumar Visen, AOR
Mr. Suresh Kumar Bhan, Adv.

Mr. Rohan Thawani, Adv.
Ms. Pooja Dhar, AOR
Mr. Pratul Pratap Singh, Adv.

Mr. Y. D. Sharma, Sr. Adv.

Ms. Pushpa Kumari Mishra, Adv.
Mr. Amitabh Poddar, Adv.

Mr. Kumar Gaurav, Adv.

Ms. Sweety Dubey, Adv.

Mr. Rajnish Kumar Jha, AOR

Ms. Deepika Sharma, Adv.

Mr. Varinder Kumar Sharma, AOR
Mr. P. K. Singh, Adv.

Mr. Shantanu Sharma, Adv.

Mr. Vijay Pal, Adv.

Mr. Mahesh Kasana, Adv.

Ms. Aparna Rohatgi Jain, Adv.
Dr. S. K. Verma, Adv.
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Mr. Pallav Shishodia, Sr. Adv.
Mr. Shashank Bajpai, Adv.
Mr. Somesh Tiwari, Adv.
Ms. Shakun Sudha Shukla, Adv.
Ms. Vidula Mehrotra, Adv.
Mr. Utsav Saxena, Adv.
Mr. Shubhankar Singh, Adv.
Mr. Dhananjay Tewari, Adv.
Ms. Manisha Ambwani, AOR

UPON hearing the counsel the Court made the following
ORDER

Read order dated 06" May, 2022.

Today when the matter came up, we have heard the
learned counsel appearing for the parties.

Compliance affidavit has been filed on behalf of the
Central Pollution Control Board (CPCB), UP Pollution Control
Board and Haryana State Pollution Control Board.

It is pointed out that the test conducted based on the
order dated 06.05.2022 has yielded results in regard to
Baghpat and Jhajjar. With regard to Ghaziabad, test could
not be completed and will be completed within a few days from
16.05.2022. We record the submission of Ms. Swarupama
Chaturvedi, learned counsel appearing for CPCB, in this
regard.

Regarding the high level pollution depicted from the
unit which was inspected at Jhajjar, there is some debate. It
is contended on behalf of Shri Nidhesh Gupta, learned senior
counsel appearing on behalf of the appellant, that it may not
be correct.

Whereas, Shri Rohan, learned counsel appearing for the
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applicant in NGT, would paint an alarmist position. One of
the submissions was that there must be reduction 1in the
capacity. Another suggestion made was that units must be
permitted to operate on a staggered basis.

It is further pointed out by Ms. Swarupama Chaturvedi,
learned counsel, that CPCB is working on the modalities in
coordination with IIT Delhi for the purpose of monitoring the
units through satellite. This project will be put in place
within a period of two weeks from today in at least a few
grids. We order that Jhajjar will be one of them where the
surveillance through satellite will be done within two weeks
from today and that all the units will be brought under the
satellite recognizance within two months.

Learned counsel for the CPCB would point out that in
regard to 26 units in Gautam Budh Nagar, affidavit has been
filed indicating that the State Pollution Control Board has
informed the CPCB of the production capacity. 1In regard to
another set of 29 falling in Hapur, CPCB has received
information about the production capacity from the UP State
Pollution Control Board. In synchronization with this
submission, Shri Pallav Shishodia, learned senior counsel
appearing on behalf of the persons who are running these
units, would pray that they may be also permitted to operate
subject to the same conditions as others have been permitted
to operate.

We are inclined to accept the request in regard to the
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26+29 units as aforesaid subject to what we will indicate.

Though the larger question relating to these units
operating on a staggered basis and by reducing the capacity
has to be dealt with, we feel that since we are inclined to
allow the operation of the units only till 30t June, 2022,
for the time being, we need not place these restrictions on
the units which we are permitting to operate. In regard to
these aspects, CPCB and the State Pollution Control Boards as
also the appellants besides and no doubt, the applicant
before the NGT, will make available their valuable inputs
when the matter is taken up for considering the question of
operation of these units in future.

Another aspect which has been brought out is that many
units are using agricultural residue as fuel for running the
brick kilns. It is pointed out that in regard to Bhagpat
where the test was conducted, surprisingly low level of
pollution in comparison with the unit at Jhajjar has emerged.
It is sought to be pointed out that this could be due to the
use of agricultural residue also along with the coal.

We record the submission of Shri Nidhesh Gupta, learned
senior counsel, that, in fact, 95 per cent of the units are
making use of agricultural residue also. We would expect
that in view of the rather encouraging results revealed from
the test conducted at Baghpat, the units will make every
attempt to make use of maximum amount of agricultural residue

along with coal so that the prospect of the threat to
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environmental pollution is reduced to the minimum possible.

We further make it clear that the units are permitted
to operate only till 30" June, 2022, subject to all the
conditions imposed in earlier orders.

We add two conditions for the units to be allowed to
operate:

(1) All units will provide platforms for conducting the
monitoring of the pollution having minimum dimension of 4
feet by 6 feet.

(2) The diameter of the portholes in all the units shall
be not less than 4-5 inches diameter.

We further direct that in all the units portholes must
be of the size we have indicated. Surprise inspections as
envisaged 1in the earlier orders are to be continuously
conducted with utmost vigour and action in terms of the
inspections conducted shall be taken by the appropriate
authority.

The platform and the portholes of the size we have
indicated shall be put in place, if not already put in place

within a period of maximum 10 days from today.

In Diary No. 11747/2022, issue notice. Ms. Swarupama
Chaturvedi, learned counsel, takes notice on behalf of CPCB
and Mr. Rohan, learned counsel takes notice on behalf the
applicant before the NGT. Counter affidavit may be filed in

the said case.
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Counter affidavit may also be filed in Diary No.
23486/2021.

List the matter on 25 July, 2022.

Learned counsel appearing on behalf of the UP State
Pollution Control Board, on instructions, submits that the UP
State Pollution Control Board has already conducted 524
surprise inspections and action has also been taken as per

Jaw and 299 units have been closed down.

(NIDHI AHUJA) (RENU KAPOOR)
AR-cum-PS BRANCH OFFICER
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 Wefurther make it clear that the units are permitted to operate
{only till 30" June, 2022, subject to all the conditions imposed in
earlicrorders. |
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LB Mohd, Umer Shafi Briek Vield.
hrough s Pronrieny
Village s Nahe!. Dasr,
Ghaziahad
NOTICH
Whereas the ahose il mEl AP A v Daed Before Drmmaloen
-
D30NT007 qoopy o ander Petiiie: et Jomn Ot Popore ar o .

Trbana imter ans aaed e ollewe o

U5 Norjes, abongwith tne scpplication aind the tepart of the oinf Commtittes, o s o, .

Diverg s VEagiseraee, Ghasiabad o Pronvictass of the brick hilns mentioned in Report o f e Joioe

Conmite weiiring them o i, - response peply to the allegations made i tie arpti qpiog

ocbservations made in o the e o

oof dvind Commidtee within teo month ar judicial nate g

7
I

. preferably in the form af searchalf, D OCR Support PDE and not in the form of hmage P

Ao Notices be served on i Proprictors of the brich kilns mentioned in the report of the I

LH

Conrnirec through the Distrios Viasistrare, Ghaziabad and notices be sent to the District Mugiverae

Ghiziabad for gerring the service thereaf offected accordingly.

List the matter for further vnsideration on 14.11.2022,

-

s ' : i : th < P -
z Now, take notice that the ahoy < matter will be histed on 14" November. 2022 ¢~ T

comvaeration. before the Hon'ble Tribunal at Faridkot House. Copernicus Marg. New Delhi-

FTO00T through Physical Hearing «With Hybrid Option), when you mav appear by -

i L e

o e ribundl either in person o by a pleader duly mstructed and rile FCSPONSC. ia o

E

directions of the Hon'ble Tribunal vide order dated 03.08.2022.

3. Take further notice that in defuult of your appearance on the date above mentionel. e

said Application will be heard and determined in your absence.
. - . — . 1N A
Given under my hand and the seal of this Tribunal, on this 10" August, 2022

Nae: il or Orders, Cause Lists & other information, please

O O\

B "3(1'\0)—'! 55825 ) /'
T

sl o wehsite wwwL greentribung po

Encl: As above
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BEFORE THE NATIONAL GREEN TRIBUNALNEW DR,

Original Application No. 1022022

Ajay Garg Vs State of Uttar Pradesh

Fhe Div oot Magistrate, .

corate Ve oot
Mg e

N O dsrick Company,
N

N Nlae Blehanpar

A B SGaanpur Brick Company,

to e Tropnictoy

Shuhanpur,

o~

Lt

MoCDhy Briek Field,

| TN Pl‘np!‘ict\!!‘

LMo 393 084, 6585 Village  Mathurapur,
Gl a

Mos DNBhatta Company,
Coresnoas Proprictor

oo Shamsher,
Gheoasas

Y

AL Muhadey Brick Field.
T s Proprictor
Kras o Noo 343, 544, Village © Nagla Firozpur,

Gaae ad

MUs B Brick Ficld,

oo is Proprictor

Rhas o Nvo, 229, Village - Shahpur Nit Mona,
Gharanad

My Nehra Brick Field,
Throvenits Proprictor
Kinsie Noo 316, Village © Shahpur Nii Morta,

Gharaoad

M{s sparsh Bhatta Company,
Thre s s Proprictor

Vil o BRI
Crhad

Akanpur,

Moo Cnaudhary Bhatta Company,

15, N

Moo Hunny Briek Field,

e ety Propricter

Moy A B Bhatta Company
i s Proprictor
Voo Muhammadabad,
(Fnarlami

Vs Ankit Brick Field,
Throonus Proprictor
Vi o Mtaamimadabad,
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| | -
Vitase  Nahal oy /J/
.. N

5 Givactabad

N

1 4
Where, . NO ey ,
hC'o;i,\ the Llh\)\‘c {1 Ot
Phaeindg A\P"lh‘uih\,‘_ was Disied bofre nce
Nl R T ;
alorgu gy, ST U iee Report are or choacd

03087022 (com o order ;

Tribunal mter-alia passed the e
[ g [

S Noticey 7 ;
. OReWir oy . .

— . ° Capolicativn and i, rrert af the Joibu Committes, he s o g
Districr Muagistror,. Gl o)

’

L A TYIT P ; ; :
PIOES af tire hrich kit ricstianed fn Report of ol g

Comnuriee requis my theny -, Nir r
LT PON Py, repde o the allegationy made i the appln o atice gy

4E OPNCENTONS tnadc iy 4 . :
P of 3oint ¢ nomicgen within two month ot jreedie i? par

preterabivig the forrm ety 1hcc, tit s g . g
> } TR N PR O Support PO and noy inthe [m-r‘n of It 2t
fno Noarees he served o e Propad
o tae Propeetors aof the brick kil mentioned j e reporf ef e oo
Commeitioc threugl o the Picer- NI Trai
4 8 e Magivtra,,e, CShaciahad and notices be sent to the Disiric g RERAES
2y T e Y fed Y ey -
Chaziahad tor getting the semv, therenf ffectod accordingly
Lisethe motter o furgycr consideration on 14,1124 22

Nownake ouee that the o sove matier will be listed on 14™ November. 022 o e
comiaenatien, eetere the Hon'ble Pribunal at Faridkot Housec, Copernicus Maro, New Delhi
FHOROT eugh Phveical Hears Witk tvenid Option). when vou ma anppauy, bl

o N wheral etther in perser or by a pleader duly nstructed and file res=e=qr . ny

Sreetens o the Hontble Tribunat vide order dated 03.08.2022.

: fuxe farther notice that in default of your appcarance on the date above mentionse, e

<210 Apphication will be heard and determined in your absence.

M

Given under my hand and the seal of this Tribunal. on this 10 August, 2022,
Note P Gieders, Cause Lists & other prrormation, please visit cue v ebsite wiw. greentrhyial sov e

W&’—“W 7

o { [/‘\ )

Encl.: As above 'P'qm‘ﬁ@?ﬂi'@\ﬂ‘ - WYL
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8Ysaré291 National Green Tribuna!

T,
A IAREE T

A\ T =
e
RN

R

~

ol

143



Lior! “™Mail; o YAgar, (T

U

N

Iy

A TTON
;1‘]'()!“ l‘lll‘.;’\/\ll() /
Brr

jcation No. 102/2022
Original Application N0 1

vjay Garp Vs, State of Uttar Pradesh

te
Distric \Idg,.,l\{l.\ .
Il"}nl“\ A mate ONce, Collectorte
R l'.l:‘.":'
¢ TR DR B A

Y

Ay O Bhick Company,

Peopretor
Noeara Noo U Village - Bhikkanpur,
Uittt

APs Bhildve.npur Brick Company,
Phrogeb s oprictor

\claee B skanpur,

QHRVIHCLSR

Mes Doy Brick Field,

Vhrovgl s Proprictor

Kinasra Noo 295,654,655, Village : Mathurapur,
Ghazidna

M's D.S.Bhatta Company.
Fhrough 1 Proprictor
Vitage @ Stamsher.
Chazebad

AW

NMos Mahuedev Brick Field,
Through v~ Proprictor
Khasra No 343, 544, Village : Nagla Firozpur,

PREVAR oIty
)%

\/7/ Mis B.K.Brick Field,

Througn s Proprictor

Khasra No. 229, Village @ Shahpur Nij Morta,
Ghazianag

M/s Nehra Brick Field,

Through s Proprictor

Khasra N 316, Village : Shahpur Nij Morta,
Ghaziaba

u \1 'S Sparsh Bhatta Company,

Throug., s Proprictor
Vitlaee o hikkanpur,
Ghuazietl

u M Chacdhary Bhatta Company,
Loy, Proprictor
Villeo s Takkanpur,

(ST VARSH

\];s Hunnv Brick Field,

Throeel  Proprictor
Villape  oeevanpu,

et

22 ALs v B Bhatta Company,

Througl o Proprictor
Villape  Svubammadabad,
Ciharion:

F1NYS Ankit Brick Fiel,

Chrowr s Propneton
Vo hammiadibad,
S aiais)
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[N IS .\loh(l Liner Nhy; atig Briey -
<

el
Phroustoe e, .
Ndhipe A\“. LSt
Ghaziabad
NOTICE
Whereas the abos, cd oy Al
£ T AL IR PR RV TR FY [EARTRTORNNE : AR TR
o
STy RTARY N \:f‘ H Dhe
GOS0 coapy of order PO S S e Popoe
¥ i B
Tl e ali pasaed AR EATTIVRCS PO
-

SONCH s e s : {
oo, il Ve applicgtion and the e

Partof tie Joine € s cole e e d tn the
Desrrner Yagovismre, Gl tad and Propricror 1
) prictors of the brich it it

f kil snentioned Reporr o v toing
. P POGHETEEY flropee oo fife T

Cogan e regririg trere oo file thofy response reply o the allegations mads in the applicstion el
. o b i (s . . . .
olvenvdians o made (e peport of Jaiur Commiteee Wil beo month ar ielicinl yr g va

.y
protvrald i e form ot seorchable PDEOCR Support PRI and not in the form of naoe 11y}
6. Netives e served on the Proprictors of ok hifns menti / j
) P o e Proprictors of the brick hitny e ntianed (n the report of the Jujne
Coenmgttee throngh the Drseicr Viagistrate, Glaziabad and notices be sent 10 the Districs Vagistrare,

Glrasiobad for gatting the scrvice thereof flected accordingly,

fistthe matier for further cansideration on 14, 1 1.2022,

h Now . take notice that the above matter will be listed on 14" November, 2022 ;o Sy

consuderetion. defore the Hon ble Tribunal at Faridkot House, Copernicus Mare, New Delhi-

P01 through Physical Hearing (With Hybrid Option), when you may appear before e

fron e imbanal either in per<on or by a pleader duly instructed and file response. +5 por
cireetons of the Hon'ble Tribunal vide order dated 03.08.2022.
s ‘take further notice that in default of your appearance on the date above mentoned. the

<aid Apphcaton will be heard and determined in your absence.
P SN
Given under my hand and the seal of this Tribunal, on this 10" August, 2022.

e (e Orders, Cause Lists & other information, please visit owr website yewyw_grecntribia,

>—

\ch“\
}\Ld 5;7{, ) |
F.ncl.: As above /(@ 7J . i
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BETORE Al SATIONAL GRE PN TRIBU AT,

Original Application No. 102/2022

Vay Garg V. State of Uttar Pradesh

P The Dseriet Mg,
Phsimet N U e ”34(\1-\1.11\-
Roageaea,
b v S BN EN

Mo O By

AREARRIEL] BRR AN

NN Smpany .
s
MOTESTLONLG e By Niapi

Cliay O
Mos Bhikkoyg

«
lae k't

e Brick ¢ ompany,
1 st
‘ ER Y

(S S TP LT

ield,
RIS W P vetlor

N A g N

Crnidriabad

MsDes Brick

A N TR WY illage - Mathuranur,

SN DUS.Bhatta Company,

e, o2 ooy i PR
FOUL s Pros
[

Sretor
Vitlage s Shumaney

Claqtabad

{ MYs Muahadey Brick Field,
Through it Procrictor
NSy Nao, Sa3 s Vil

age @ Nagla Firozpur,
Croaziabud

Vs BUKLBrick Field,
Throuph ity Proprictor
Khasr Noo 2290 Village Shahpur Nij Morta,
Civasiahad
Ve
5 NUS Nehra Brick Field,
-7 Through its Proprictor
KEasra No. 316, Village Shahpur Nij Morta.
Cihaziabad
Y MU Sparsh Bhatta Company,
Throuah its Propricior
Village . Bhikkanpur,
Charziabad

1O MYs Chaudhary Bhaty
FRrovehius Propctor
ViTse BN woony,
Gl anag

a Company,

Mos Hunny Bricl, Iield,
Phroa®d v Provneror
NS e ERTEIY
C izt

dOMES A B Bl ¢ o
11 T ot e [RSTRY]
A RCTLCINR N IR ITTS

Pany,
b
Cllinrrahad

AY FERRNTINTI I TETUR Field,
Foocip ot i oy

. . ‘
N ar o
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B IR Y Alohdl, Vimer Shofug Brick Field, )
- o s Propru
\J \ '11 [EARN \:"I“u‘. “" Y > T“n
~ haaahad |
L
' »
NOTIC
W
Ty eppes ~ abhoave - - 5
Whereas the above hik e Apnhc aten w1y "
salte Yoy K
: i ;
03 0207 T wopy of erder pein Ene e Tagnt e r
. L CTANe s .
cebana o ang toassed oo 1
N Neffoes SE R Gipseeds
fees alongwipn o Pricatian aud the
Diverrcs Mogistrone, Gl dal,
CERE S Rt ST

S eerieia of i
CorEing Hrens ot
IRV R

PO o8 the foing e st
riregde

! I th
ek Fius mnontion, L A G
N “ : i
R resn el i
srespense reple 1o the alleoation, ) rebein tee Ly
¢ [-He crtegy
m :he ooy 1 [ ; ;
¢ SOrEof Foint Conpniter WHID Ceo nantl M pielie v
E e verg
CEcTCra v i e fasng of e sl 'Y FIIAY ‘ .
/ ] oxearciante PDEO¢ R Stpport PO wnd noy in e form nf Lo 11y
{ 1iry ‘h
ONCHC N Be served v i Py 1
peserveaen e Proprictory of the brick kilns Mentioned i the pepore or e g
. ) ’ -
MIHtice Hiroug RN ] YT
angh the Disirio Vagistrare, Gluzinbad and NOLCes be sont 1o the Divriot *
| . (* Iri-t STTRENNTR
Gioazialad tor gorting the serve teereaof cffected accordinely:
g : &
Lastehve matter tor furidog consideration on 14,11.2022
-
o Now ek
SoMSIdeTaton

11

110001

aotice that the arove matter will be histed on 14™ November, 2022

i before the Honble 1ribunal at Faridkot House. Copernicus Marge, New Deliee
trough Physical Hearm

Hon'ble Tribunal

(With Hybnd Opuon), when vor may apnee oo N
either in person or by a pleader duly instructed and fiie rosp oo
drrections of the Hon'ble Tribupal vide order dated 03.08.2022.

{'ake further notice that in default of your anpeuarance on the date above me
ca1d Application will be heard and determined in vour absence.

. R .\ . .. . I .
Given under mv hand and the seal of this Tribunal. on this 10" August. 20

hl

~peem
N v et edore Cause Lists & other 0 irmation, please visi ol webSile Wi recn il

Fncl.: As above

k'

Consultant (Judicial
National Green Trinunal
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BEFORE T NATIONAL GREEN TRIBUNALNVEW DELI 5 &
Original Application Mo, 102/2022 -
viay Garg Vs, State of Uttar Pradesh :
To,
'hie Distric! Maoistrate, -
DI TSRS voice. Coliecionate,
Jlaneaa
Eritgoaiank e (i Py
T ONESOm Briek € ompany.
Dooushte Pren s
RKlvisee Noo S50 sitaee Bhikbanpur,
Ghusdaa
~ o M Bhikkanpur Brick Company,
Throael ol Proys oy
\lee Bla
Uzt
Moy Dev Brick ield,
Phroveh i Proo or
Kbasra No $Us0 -2 655 Village : Mathurapur,
Graziahad
S M/s D.S.Bhatta € ompany s p NN
20 Vs .‘1 A ;} atompany. =z Téfwr‘z‘, ,C__,,,-.gea?\il LY e I - =Ty __W
“ LOTOLER TS Pron. slor A .
Village : Shamsa.,. 9628724 43Y So 3V _
Ghazighad X

WYERH] 330p 3T
¢ M s Mahadev Brick Field, %HMT =N !
Tharougs it Prorr clor ' TTE)
I\:h;njz.‘?\"?. 3430 i Vidiage - Nagla Firospur, C EK@Q(}M
Ghazizhad ‘
T As BUK.Brick Ficld,
Through i3 Proprictor
Khasra No. 229, Village @ Shahpur Niv Mona,
Ghaviabad

5. M/s Nehra Brick Field,
Through its Proprictor
Khasra No. 316, Viliage : Shahpur Ni; Morta,
(Ghaziabad

. Mis Sparsh Bhatta Company, .
Through s Propricor

Village @ Bhildar o,

Ghaziabad

0 Mis Chaudhary Shatta Cumpany.
Through os Prors sy
Vittage @ Biidha, o,
Glanaad

\1'.’5,'.Hunny Brich tield,

. .
Phrovein s Propr oo

Nage s Ja
Caazsianad

(20 MUs A B Bhatta Company,
Througn its Proprcoar
Vitlage : Muhanoadabad,
(Ghaziabad

[

M/s Ankit Brick Field,
Throwea ws Proge cor
Vilape D Mbarsdabad,
Crrazinhad
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E I'ickd
< amer shatoo Briek Tetd,
e A.s Mohd. Lmct Ghad oo Rri N
o Thrdiy gy s Drepre
Daee INabhal, D .
Naee
L.h.l'/::;}\,'u.
NOTIC
Whereas ihe thove it 1 prbca s was bted peess e s
& o
NPT I e imns ) .
f"l oS 2T fcom of order. pelitie . 1 Oy Popeet oy hseni o
Cpipnal et S passed e foile ‘
A Ca Notives, alongserd appll sagion and the vopore of the Tomt Connnit. 1. oo
b B ey
Prorsscr Mugastrars Glasiihid Poosciotors of e hich Kilns mentoned gx Repegs o g,
e 4 . ot
Coaprenittes roqaurig thent fo fiic foe pespoise reply de the allegations made B the ®ppli oo ;
v K 2 o7 b s

o ohvereations muade it

rretorsblvo the foam of searclias

6. Notice

et of Joint Conunitee within (wo moentlt gt i gl nor e

W he served on e

by

PDE M R Nupport PDE and not in the form of Focce DT

Proprictors of the brick kilns mentioned in the report of oy f

Commitrer througeh the Disirice Mlagisirate, Ghaciahad and notices be sent (o the Disirict >

Ghaziabaid for getting the service hiercof effected aceordingly.

List the matrer for furticor conpsidcration on 14112022

Whisiress

. = New. take notiee that the aiv = ¢ matier will be histed on 14" November, 2022 fo- ==

. corsideratier. betore the Hon'ble 1ribunal at Faridkot House, Copernicus Marg, New Dethi-

. 110001 ‘hreugh Physical Heanny «With Hybrid Option). when vou may appear seire .
Sophle rribunal either in person or hy a pleader duly mstructed and Tle responsz. s o
Jimections of the Hon’ble Tribunal v +de order dated 03.02.2022.

30 Fake |

“irther notice that in default of your appcarance on the

date above mentorsdl s

<aid Application will be heard and determined in your absence.
4 : : - th
Given under my hand and the seal of this Tribunal, on this 10" August. 2022
Nete: Fer Orders, Cause Lists & other inioentatron, please visit onr chsite www gre nir it g

Encl.: As above
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BEFORE 111E NATIONAL GREERN TRIBUNAL. NEW DELHY

Original Application No. 102/2022

\ay Garg V. State af Uttar Pradesh

The District ML yoisirate,
Paatret M Oyiiee. Colleetorate,

Gheomad e 4P

Aoy Om Brick Campany,

Virougsh s roeastor

KChasg Ne v Vil Bhikkanpur.
Claciatad

s Bhikkanpar Brick Company.
Freoash v Pooonetor
1

Y anpur,

As Dev Brick Field,

Vhrouglt s Pioprictor

]hasra Nooses a4, 655, Viilage Mathurapur,
Ghaziabac

MUs DLS.Bhutta Company.,
Through 115 Proprietor
- Shernher.

\1‘5 MVahades Brick Field, —
Dirough s P -oprictor

./ ;
Chasra No. S0l 544, Village © Nagla Firozpur. H IR 5l N, -
N gl 5
Graziabad \\ adll, 5/ 13t
Vs BK. Brick Field, ‘“‘“”‘1 uuyt

Chrough its Proprictor "%TL‘ (Ju\éﬂ o j»'ﬂ &L
d§103)7698 "

‘\n.w'* No. 229, Viliage : Snahpur Nij Morta,
Ghazabad

\'I"s Nehra Isrick Field,
Through its ,’mpncm'
Chasra No 306, Village : Shahpur Nij Morta,
(Ghaziabad
My Sparsh Bhatta Company,
Througit its Preprictor
Vitlage : B
Ghezghuc

<anpur,

. Mis Chaudhary Bhatta Company,

Througn s Crannctor
Vitlage L isnasanpur,
Caazahad

\1 s Thunny Brick Field,
! 1-0 Wit i Proprictor
Vilge e ccovanpar,
( IVANTIR!

Mis A B Bhatta Company,
in:u‘wl‘; e Proprictor
ARURIUS danunadabad,
Ghazwa:

S MUs Ankit Brick Field,

Fraoueh v Proprictor ’
Vot N ammadabad,
Cyladinh

*
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-4 4 . .
V' Alohd, Lmer Shalre Brick Fiekt
Frov e its Pron ’
v b D
(“han yhind
NOTICE
Whereas hie above il v.\\“‘?\. TR i -
G3AR N feopy o order. peinii t { g e
) : ! a

Poobas tqadi o

'vz‘,v'-“*! RS TRLIER RN IR AA L TAN ol e vy

SN rEtere i R T
SoNvrrees, aberenestty i appleainan and the veperl of the Foant £ onmite e ¥ f
i N " N ',, .‘['

. e A FaafIrdate o
[RASTEER favistrate. Ghadabad v Proprectors of i Lok hilns mrentioned P Lopaer Coth g
£ sitfio i s e
Cerseryiffee ¥ fFrfpper v il ot S /
vitpee requieing them to file oo pespanselrople e the alleantions mde in the azno fre vwan
. b e Feitl
s cbservations amade i the recocc g doing Compiter s ithins boo mopth ot padiceal o
T

cpotopablv o dhe form of searclhalds PDECR Support DL aind not in e Jorm of nvese 1P

b Notices he served on tie Proprictors of e brick kilns mentisned in the report of (he Jumn
emmines throggh the District Noistraie, Glaziabod and potices be cent (ot Divpe g Sl

(r :'z,e-,:.n’wd“f’ru' gotting the service thoreof etfectod necordimgly.
List the matter for furthey onsideration on 141 1.2022

N N take notice that the abo - matter will Pe hsted on 14" November, 2022

et iemetsan, hetore the Hon'ble Tribunal at Faridkot House. Copernicus Mara, New Dobi

110001 <~yough Phydical Hearing Vith Tiyhrid Optiong. when peld may aptees =

“aele Tribunal either in person o Oy picader duly nsumcted and {ile roen
Sprections of tie Hon ble Tribunal vice order dated 03.05 2022

3 Taxe further notice that in deizult of your appearance on the date above momi i
<eid Apphication wiil be heard and de crmired in pour abserce.

Given under my hend and the <cal of this Tribunal, on this 107 Aug

N e (o Orders, Cause Lists & other infuroralion, pleass visit oy v 2rd

. Fncl.: As above
Consultant (Judivie’
National Green ribnng

Tqa{?%’/mw\ ‘7\‘}4(\
"m W/:w& 4= 'Z'M /m’bh
7, N ¢ Tl ,\44 i’y)w W\M i
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BEFORE THE NATIONAL GREEN TRI

BUNALLNEW DEL1

Original Application o, 102/2022

Viay Gare Vs State of Fottar Pradesh

Fhe District Y aoistrate,
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1. M/s Chaudhary Bhatta Companys @N"A \Wb
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BFFORE THE NATIONAL GRriES TRIBUNAL NEW DELI

Origiaal ,\pplicutiun ~N0. 10272022

Ajav Carg Vs, State of Uttar Pradesh

The Districet Magistratu,

Dyistrict Magistrate Oyt e, Collectoratc,
Ramagar,

Clorriahad CO005

Mis Om Brick Company,

Throngh 1s Propriets

Chasra Noo 830 Vil Blhikkanpur ¢

Ghazahad

M s Bhikkanpur Buiek Company, (

Through its Propriete: — [(", 2”35 e
g Aoy Tel2 3‘5;
28]

Vitlage : Bhikkanpur. .

Charziabad

gl’.r-»‘—-—» e
A/s Dev Brick Field. "2/( //Z ,{..——-(—'—*”‘:;;75‘7—4‘ o
Iarough its Proprictor T = ,)/"45 7/
Khasra No. 595, 654 6535, Village Mathurapu:}' ,; 74 (Mg v ;‘4 (/’ ?Fé
(haziabad - 7 meXE o =
" ‘ (0 of af/}f 27({%‘(/@‘)/; - 7
\1’s D.S.Bhatta Company. —— T T
Through 1ts Proprictoy 13 of /g = </ "(56}' 7

Village - Shamsher - =57
= . Fal — )
Ghaziabad Wﬁ}":}' aé»’?/ = /Zz C‘/:/_/:é\ =7

M/s Mahadev Brick Field B FTITH

Y : ) N SO I CE

Phrough its Proprictet =z o1 e - J ,'1
Khasra No. 543, 54, Villape Nagla Firozpur, (:'{77_!12, 7 /7//?06«3/ (”',//(Zé f? %
Ghazizbad e i

M/s B.K.Brick Field, o) A —
‘Ihrough its Propricior B 112
Khasra No. 229, Village : Shahpur Nij Morta, (‘73 | :
(Ghaziabad =

M/s Nehra Brick Vield, Fo g fo MAT
‘Through its Propretor

K hasra No. 3 16, Village © Shahpur Nij Morta,

~ Ghaziabad

M/s Sparsh Bhatia Company.
Through its Propristor s C’Dﬂ//‘/ o
T 79a8%

Village ! Bhikkanpur, v~

'I‘l?.rgugh its ll’mpx etor o wh '4Y V@
Vitlage Bhiklanpur,
(haziabad

1. M/s Hunny Brick Field,
‘Through 118 Proprictor
Village Jagjecvanpur,

siabad

oAb
A c\'\a‘%) :
Dar? \&”

/ M/s A B Bhatta Company. &N
Through its Propaetor VM V
Village ! Muhatiadabad, v 37 5

Ghariabad
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Village | Muhar-unadabad, ¥
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By,

14 M/s Mohd. Umer Shafiq Brick Field,
Through its Proprictor
Vilage @ Nabal, Dasna
Ghaziahad
NOTICE

Whereas the above titled oind Application was listed before e T,
03082022 (copy of order. petition oomewith Jowt Commitiee Report are enclosed) whon o
Cbunal inter-aha passed Owe foiles are

w5 Nogices, wlonpwith the aoplication and the report of the Joint Committee, be issued (o tie

Districe Magisrrate, Ghaciabad we Peoprictors of e brick kilns mentioned in Report of the Toun

Committee reauiring diopr ta tile ) o cesponse reply fe e allegations siade in the applivation av w1

i observations mads in the rpeor of oo Convntittee within two momth at juddicial nyta o m

/ [
prcteiay e tarnr of searchabo PDECOCR Support PDEF and not in the form of Imnge PDF.
5. Netices Pe served on fi s Praprictors of the brick kilies mentioned in the repart af the Foirt

Crgnmittee throwgh the District ©logistrare, Ghaziabad and notices be sent to the District Magistrate.

Gliazabad for getting the service ihcreaf effected accordingly.,

List tire matter for further consideration on 14.11,2022,

Naw, reke netee that the abor o matter will be listed on 14" November, 2022 for furt ey
o osiaereton oefore the Hon'ble Tribunal at Faridkot House, Copernicus Marg, New Delhi-
TI0001 tarough Phvsical Hearing o With Hybnid Option), when you may appear belore tine

Por'hie Trbunal etther in person or by a pleader duly instructed and file responsc. as per

irections of the 1lon'ble Tribunal vide order dated 03.08.2022.

" ake funiher notice that in detault of your appcarance on the date above mentioned, the

~oid Application will be heard and determined in yvour absence.

el

Given nnder my hand and the seal of this Tribunal, on this 10™ August, 2022.

i Orders Cause Lists & other inforeation, please visit our website www. greentribunal goy ins

A

- ._-/"/_ B
Encl.: As above // | el g;/]’;'/t/}r 72—

Consultant (Judicial)
National Green Tribunal
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BYFORL FHE Nv110N 4L GREEN TRIBUNAL N pw gy ijit l

Oricinal Application No. 102°2022

Care My, Sgate of Uttar Pradesh

i he l)mnu Magiar st

Nt M

SEwie \“( T torid

. FTETN FFS R .
Ritklvanpur. & R AT A B -
g b
Lainahhe e — -

‘ am, , — ‘/;;:,,
saronisi o e //’//3: < 77

___._,.-—-—--'—'_

ﬁj/ &z/,/“[z ;/; /»

ﬁc"i /-‘///
sri New §95, 651,658, Village - Math ra"u' @7, qm’?///, > -,
‘ahad Cﬁr

S MUs Dev Brick Ficld

Ly

Shrovgiias Propriooy

o ! j // V__.,
S M s D.S.Bhatta Company, a7/ ;(7 W s ‘/
iy < its Proprisior s
T OL\’L s PrIoiar ﬁ’?—" /a-———-/ A__r j 4 ‘
/_ ./
Maz C’«b; £
. e —
G. \I/s Mahadev Brlck Pwld.\ e
Marough s Pm')' fo -/ -Sa2a
Klrasra No, 543 ‘HA \’i‘.!agc - Nagla Firozpur, =TT r“““&
Chraziabad ST

T
I s B.K.Brick Field, g
nrough s Proprictor
K‘nasra No. 229~
Glraziabad

Shahpur Nii Morta,

%  M/s Nehra Brick Field,
Through 1ts Propr‘ctor
Khasra No. 316, %iilage : Shahpur Nij Morta,
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v M/s Sparsh Bhatta Company,
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Ginaztaned
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14. M/s Mohd. Umer Shaliq Brick Ficld, r ‘?' Y
Through its Propricte: s
Village : Nahal, Dase
Ghaziabad
NOTICE
Whercas the above titled Orgunal Application was listed hefore the ragng

03.08.2022 (copy of order, petiti: songuith Jomt Commuitiee Repart are SN IG Wi -

Eripumal inter-alia passed the folies oo oreer

VS Netices, alonygwats o application and the repart of the Joint Comminee, b i s th
Disirict Magistraie, Ghaziabaa cnd Proprictors of the brick kilny mentioned in Repart ot ghre Joing
Committee requiring them o fil. dhoir response/ reple to the allegations made in the applicatior s .y
ax ebservations made in the  cport af Joint Committee within o montht ar policiad-ngr . g

recferabiy it the form af searcli e PRFQCR Support PDI and not in the form of Imuge PDF-

6. Notives be served on the Proprictors of the brick kilns mentipned in the report of the Join
Committec through the Districs Vagistrate, Ghaziabad and notices be sent to the Divtric Mazgistr 1o

Gliaziahad for getting the servi. Hereaf effected accordingly.
List the matrer for furthor consideration on | 4112022,

Z Now. ke notice that the above matier will be listed on 14™ November, 2022 or fur o

somsiceration, before the Hon’ble Tribunal at Faridkot House, Copernicus Marg, New Delhi-
110001 through Physical Hearing (With Iybrid Option), when you may appecar belore the
Hern™hle Tnbunal either in person or by a pleader duly instructed and file response, as per

ctons of the Hon'ble Tribunal vide order dated 03.08.2022.

ERE
w i

Ca

Take further notice that in default of your appearance on the date above mentioned. the

»acution will be heard and cetermined in your absence.
Given under my hand and the seal of this Tribunal, on this 10" August, 2022,

L Fer Orders. Cause Lists & other information, plecse vivit our website www, greentribunal gov. jns

—

Fncl.: As above / . ] el g ]’,‘4‘/‘\ .,

Consultant (Judicial)
National Green Tribunal
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|« Vohd. Lmer Shatli Brick Field

A
A Lowaee Propricios — [
e Nahal. Dasee - 3 AN ';_;\ ’%'
RN ahad \ - ) 7 L’
! g
S 2 C‘)) (\1 1(( {)(\

NOTICE

ereas the above titled ¢ Owiein S
W here? d Chpinal Application was Listed before o
clore the 7y

1,
founal an

L B (copy of order. petition b sl
N neweith Jeant C ommittee Repor are eng|
e STSTNATR RTINS

oot

ol 1Y alia passed the folly g oraes
Lt s EARE

w0 Naticesoalongwitl . ;
wwith o application and the report of the Joint Commntin
Picpicr Mhogisirates Ohaniabad ol Propric . . o b sied (ot
oprictors of tre brich kilns mentioned in Report
o] T R ) ort o f tho Ao
Conpniies rogEring thom et their re A
{ ; . sheir responses reply fo the altegations made in the applicais
- A . ) suealion ay el
o vad - - .
FESRERFEA TS Giony prrede in thi Lpord of Toint Co . . s \ )
4 “ommpiftee within two muonth at jidicial ngt
otago e

cralhy in thie foror of Nearcohie Ey ©
¢ i of vear o hie PDECOCR Suppoert PDI and 1ol inn the forny of Image POE

L Notivey be served o T . .
erved o the Proprictors of the brick kilns mentioned in the repoit uf ihe o
Canimitee dtrougii e Distric: s TP . \
¢ TS ¢ Distric: Magistrate, Ghaziabad and notices be sent to the District Magistrare
o Magistran

Ghamebad tor getting the servive thereof effected accordingly.

[ ist thie matter for furties consideration on 14.11.2022.

- L eates yainéd vt < . ) : : .
N New, take nodce that the above matter will be listed on 14" November, 2022 for fortoer

Camsiderziion. before the Hon'ble Tribunal at Faridkot House, Copernicus Marg. New Delhi-
10001 through Physical Hearing (With Hybrid Option), when you may appear belore e

et Tl ; i ey , . : I
“wthle Uribunal either in person or by a pleader duly instructed and file responsc, as per

Srectians of the 1lon ble Tribural vide order dated 03.08.2022.

3 ke further notice that i default of your appcarance on the datc above meationed, the

<2id Application will be heard and determined in your absence.

Given under my hand and the seal of this Tribunal, on this 10" August. 2022.

Naes For Orders, Cause Lists & other information. please visit our website W_w_.g_recnl_/‘fb_zu_m[._qyj.;.-_i.u

e i 4
Encl.: As above / J ol g ]/) oV 2
Consultant (Judiciab

National Green Tribunal
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BEFORE THE N A FTONAL GREEN TRIBUNAL, NEW DELHI

Orioinal Application No. 102/2022

Ajay Garg Vs, State of Uttar Pradesh

The District Nagist ate,
st Mupisp e £ ee, Lalidtonate,
Rurnapan

Ghanaahaag 2000 M
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Throapgh s Prepre
Khasta Noo S300 40 coe s Blalkanpor, /
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Caanabad
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Khasra No. 5§95, 654,655, Village : Mathurapur,
Ghaziabad
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Through its Proprictor
Village : Shamsher.
Ghaziabad

M/s Mahadev Brick Field,

Through its Proprictor

Khasra No. 543, 544, Village : Nagla Firozpur,
Ghaziabad
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Through its Proprictor

Khasra No. 229, Village : Shahpur Nij Morta,
Ghaziabad

M/s Nehra Brick Field,

‘Through its Proprictor

Khasra No. 316, Village Shahpur Nij Morta,
Ghaziabad

M/s Sparsh Bhatta Company,
Through its Propricior

Village : Bhikkanpur, v
Ghaziabad

v . hatta Company,
Fhrough its Proprictor

Villape Bhikicomur,
Ghaziabad

M/s Hunny Brick FField,
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